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Administration Report of the Tea Board for the year
1969-70 together with a statement (in English and
Hindi) giving reasons for not' laying simultaneously
the Hindi version of the Report. [Placed in Library. See
No. LT-500,71]

NOTIFICATION UNIER THE MYSORE COOPERATIVE
SOCIETIES ACT, 1959

SHRI JAGANNATH PAHADIA : Sir, I beg to lay
on the Tabic, a copy each of the following
Notifications of the Mysore Government under sectioi
130 of the Mysore Co-operative Societies Act, 1959,
read with clause (c) (iv) of the Proclamation, dated
the 27th March, 1971 issued by the President in
relation to the State of Mysore, together with a
statement  giving reasons for not laying
simultaneously the Hindi version of the Notifications:

(i) Notification S. O. No. 13,
19th December, 1970.

dated the

(i) Notification S. O. No.
12th Fcbruay, 1971.

337, dated the

(iii) Notification S. O. No. 456, dated the 17th
Februaiy, 1971. [Placed in Library. See No. LT-
515/71 for (') to (iii)]

NOTIFICATION OF THE MINISTRY OF FINANCE
(DEPARTMENT OF REVENUE AND INSURANCE)

THE DEPUTY MINISTER IN THE MINISTRY
OF FINANCE (SHRIMATI SUSHILA ROHATG]I) :
Sir, I beg to lay on the Table a copy each of the
following Notifications (in English and Hindi) of the
Ministry of Finance (Department of Revenue and
Insurance) ".

(i) Notifica ion G.S.R. No. 349, dated thg
14th January 1971, under section 159 of the
Customs Act, 1962, together with an Explanatory]
Memorandum thereon. [Placed in Library. See No)
LT-531/71]

(i) Notification G.S.R. No, 684, dated the 8th
May, 1971, together with an Explanatory
Memoiaidum thereon. [Placed in Library. See No
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LT-532/71]

(iii) Nolifu uion G.S.R. No. 940, dated the
12th June, 1971, publishing the Central Excise
(8th Amendment) Rules, 1971, under
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section 38 of the Central Excises and Salt Act,
1944. [Placed in Libiary. See No. LT-530/71]

ANNUAL REPORT (1969-70) OF THE UNIVERSITY
GRANTS COMMISSION

SHRIMATI SUSHILA ROHATGI : Sir, on behalf
of Prof. D. P. Yadav, I beg to lay on the Table a copy
(in English and Hindi) of the Annual Report of the
University Grants Commission for the year 1969-70,
under section 18 of the University Grants
Commission Act, 1956. [Placed in Library. See No.
LT-534/71]

ANNUAL REPORT (1969-70) OF THE NATIONAL
COUNCIL OF EDUCATIONAL RESEARCH AND
TRAINING

SHRIMATI SUSHILA ROHATGTI : Sir, on behalf
of Prof. "D. P. Yadava I big to lay on the Table a
copy (in English and Hindi) of the Annual Report of
the National Council of Educational Reearch and
Training for the year 1969-70. [Placed in Library.
See. No. LT-535/71]

[MR. DEPUTY CHAIRMAN in the Chair]

MR. DEPUTY CHAIRMAN : All right. It is lunch
time. Mr. Bhupesh Gupta should be feeling hungry,
as he was feeling hungry yesterday. So, we adjourn
now. The House stands adjourned till 2 p.m.

The House then adjourned for lunch at
three minutes past one of the clock.

The House re-assembled after Lunch at two of the
Clock. MR. DEPUTY CHAIRMAN in the Chair.

RESOLUTION  DISAPPROVING THE
MAINTENANCE OF INTERNAL SECU-
RITY ORDINANCE, 1971—continued

MR. DEPUTY CHAIRMAN :
Gupta, you can resume your speech.

Mr. Bhupesh

SHRI BHUPESH GUPTA (West Bengal) : Mr.
Deputy Chairman, I start by inviting your attention to
the newspaper report in today's 'Patriot.'

MR. DEPUTY CHAIRMAN : Has it something to
do with this subject ?
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SHRI BHUPESH GUPTA : It has something to do
with this. It is under the caption "Emergency
Discussed". The report goes on :

"The legal aspects involved in the pos-
sible'declaration of emergency in the States and
territories of India bordering Bangla Desh are
understood to have been considered at an informal
meeting of the Prime Minister, Mrs. Indira Gandhi,
on Wednesday, with the lawyer Ministers in the
Cabinet, Mr. Siddhartha Shankar Ray, Mr. Mohan
Kumaramangalam and Mr. H. R. Gokhale. The
nveting followed a meeting of the Political Affairs
Committee of the Cabinet which heard a report
from the Foreign Minister, Sardar Swaran Singh."

We arc discussing certain measures here and before
we had even concluded discussion we get the report
through the Press that the Central Government is
considering the proclamation of emergency in the
State of West Bengal and other States. May I know
whether this is the way to approach a national
problem ? First of all what makes the Government
think that an emergency is called for in the situation ?
We have seen how emergency had been abused in the
past. In 1961 when it was proclaimed. it continued till
the middle of 1968, and under the emergency in those
days many leaders including Dr. Ram Manohar Lohia
and others and many of us suffered imprisonment and
detention without trial. The Constitution gets
suspended. Even the right to go to the court on writ
petition stands suspended and many other things
happen.

SHRI MAHAVIR TYAGI (Uttar Pradesh): Were
you also detained ?

SHRI BHUPESH GUPTA : I was not. Many of
my friends were detained. Now you know very well
that the bureaucracy comes on the top and corruption
grows, and the literature that has come out dealing
with the period of emergency, specially 1962-63,
written by officials and others would amply show
how the emergency powers are liable to be abused,
liable to encourage corruption and all kinds of repres-
sive and other measures. It is surprising that when we
are on the one hand told that Bangla Desh is a
national issue, on the other hand we find the
Government party unilaterally discussing the questioii
of emergency amongst some
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Ministers and so on. May, I know whether the
Government thinks that West Bengal is the zamindary
of the Central Government and the other States are
just zamindaries and that they will settle this thing in
this manner in the so-called Cabinet Committee or
Political Affairs Committee and by discussing with the
lawyer Ministers and others ? I register my s'rong
protest against this approach to the problem. Before
they have decided to do anything you have just heard
how Mr. Swaran Singh replied to the question with
regard to American intervention on side of Yahya
Khan in this House and the same time you find that
they are thinking in terms of an emergency ; then there
will be the DIR and many other laws and rules. We
know what is going to happen. I would urge upon
Government to desist from this provocative course and
I hope the people will not allow the Government after
all that they have got in the emergency between 1962
and 1968 to go ahead with this kind of plan of
proclamation of emergency to subvert even the
elementary democratic rights and liberties. Emergency
means negation of whatever freedom and liberty
people have got.

Therefore 1 would like to clarify the position. Mr.
Pant belongs, to the Home Ministry, he is Minister of
State. He should really tell us what is in their mind
and he should not try to treat the Opposition and the
other parlies also as if they have nothing to say in this
matter. If they think that we will take the dictates of
the Central Government, that whatever their decision
we will bow to it, it is not going to happen. Bangla
Desh is indeed a national question for all ol' us—the
questioii of the struggle of the people there. About the
refugee problem the approach should also be national.
Every important step should IK' considered am >ng all
the parties who are interested in helping the people of
Bangla Desh in their struggle and also in protecting
the security of the country against the machinations of
American warlords or the subversion by the enemies
in West Pakistan. Well, T would like to have. ..

SHRI NIREN GHOSH (West Bengal) " There is
one interjection. My interjection is this. For two days I
raised this question before the House and one Minister
at least, Mr. Om Mehta, assured the House that he
would bring it to the notice of the Government and that
Government would clarify its position, I again raise it.
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MR. DEPUTY CHAIRMAN : About what ?

SHRI NIREN GHOSH The question of
emergency. And he promised to do so. So many days
have g.me by. Should they not take it seriously ? He
has said that the Government would clarify it. But
nothing would be done, they would go on. pass on.
But things are appearing in the press.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY AFFAIRS
(SHRI OM MEHTA) : I have brought it to the nnice
of the Government.

SHRI BHUPESH GUPTA : We are en-
titled to know win ther the report is correct or not.

SHRI CHITTA BASU (West Bengal) : I do not
know whether he has conveyed it. It is for the
Government to say how the Government's mind is
working on this.

SHRI BHUPESH GUPTA : I tell you, I am being
practical. Parties in West Bengal might have many
differences amongst them. But in so far as the
emergency is concerned, protest shall be reg slered
unitedly by all the leftist forces in W<- t Bengal.
Take it from me. Sir, it is the feeling of the people.
We have the experience of the emergency. You are
trying to take advantage of the differences.

SHRI NAWAL KISHORE (Uttar Pradesh): In diat
case the Government in West Bengal will fall.

SHRI BHUPESH GUPTA : The Government
would not support such a thing. It is quite clear—no
sensible man should support the emergency
proclamation. Well, what is there now ? Does the
lefugee problem require an emergency proclai latkm to
solve it ? I should like to know. Th< refugee problem
should be solved by helping the people of Bangla Desh
to create such conditions as would enable the refugees
to go back to their homeland, and that condition is the
final triumph of the freedom struggle of the Bangla
Desh people and for that, if any power or support is
needed from any party, from any stclion of the public
opinion, it would be undoubtedly, ungrudgingly, be
given —I have no doubt about it-—but not this kind of
approach. Emergency means attack on the working
class, attack on the peasantry, attack
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on the trade union right, attack on the students and
teachers, attack on political opponents and political
workers and  unbridled corrupt, aggressive,
bureaucratic rule. This is what the emergncy between
1962 and 1968 has proved and once the emergency is
declared, it is never lifted for years. The war with
China lasted barely a month, not even a month. But
the emergency continued for six years. Never in
history emergency has continued in peace lime for
such a long time in any country claiming to be
democratic, as it happened in India between the years
1962 and 1968. Therefore, I utter a note of warning to
the Government of India—this cannot be the
approach to a problem which is supposed to be a
national problem.

MR. DEPUTY CHAIRMAN : Come back to the
Bill, please.

SHRI BHUPESH GUPTA : Now, Sir, I am coming
to it. You are very right. This Bill is here now. We are
not satisfied with this Bill. Emergency powers they
want under this Bill. I should like to know how the
Government's mind is working. In West Bengal, even
now, it has got the Maintenace of Public Older Act
which enables detention without trial. In Maharashtra
they have got such an Act.

In  Rajasthan
Mysore we
such an

these Acts,
the Centre
detention

Constitution

we have got such an Act. In
have got sach an Act. In Assam
Act is there. Not satisfied with
they issued the Proclamation so that
could give direction in regard to
without trial. Under the
they can compel the  State
Governments to enforce the provisions of the
Central Ordinance. In the Constitution there is ,i
provision that it will be the Cent-re's power to  give
direction for the implementation of the Acts of
Parliament to the State Governments even if the
State Government does not like to apply such an
Act. As you know very well, the Essential
Commodities  Act was asked to be applied to
Kerala, and recently also the Maintenance of
Essential Supplies Act was sought to be applied,
through the Bihar Government, at the time
of the Barauni sJrike of the railway workers.
The  bureaucrats in Delhi the Government in
Delhi can rule over the country, they can do
whatever they like in subversion of whatever
limited rights that exist with the States. Therefore;
we are opposed to this kind of thing.
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[Shri Bhupesh Gupta]

Sir, do not think that this is the only measure. Every
Stale Government has got a detention law already.
Even though it was not discussed in Parliament, the
States, instructed by the Central Government, adopted
these measures for their own purposes and it has been
going on. Therefore, I say that this Ordinance is
something more serious than what it appears to be. It
should be opposed and we are opposing it for that
reason. Do not think we are not interested in the
security of India. We are interested in the security of
India as much as any other person. But interest docs
not mean that we should give unbridled power to the
bureaucracy to do whatever they like, to play ducks
and drakes with the rights and liberties of our people.
On the contrary, the security of the country demands
that democratic forces, which strengthen the
progressive forces, should be strengthened and
arbitrary powers of the police to attack the progressive
forces should be reduced. That is what the situation
demands. But they are moving in the contrary
direction in such matters.

Prime Minister Indira Gandhi said that this is meant
for dealing with the spies of the foreign countries. As
it is, the provision of the Ordinance mentions
maintenance of ossential supplies, public order,
security of the State and so on, which is very often
confused with the security of a particular Ministry or a
particular Government and even with the officials in
some places.

The provision is supposed to help us. It is supposed
to deal with the situation whi ch has arisen in Bangla
Uesh. But this law now applies to Kerala, Kanya
Kumari, Maharashtra and so on, far away from the
borders of Bangla Desh, the eastern borders of India. It
applies to the whole of the country today. Therefore,
this is a plan to have extraordinary powers in the
hands of the Central Government in addition to the
State Governments having been armed with such
powers. Are we to accept such things ? Am I to
understand that the country cannot be governed
without these powers ?

Mr. Deputy Chairman, much has been said about
Bengal. But mind you, the law is not for Bengal only,
it is for the whole of the country except Jammu and
Kashmir. What
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is happening in Bengal is not good, I agree. I should
like to see an end of this kind of thing. Political
murders which are taking place are most deplorable
and the sooner they are ended the better for all
concerned. We would not like any political murder
belonging to any party, my party, the Marxist Party or
the Congress Party. That should be deplored. Why can
we not settle our quan-els in the mass movement in
the common struggle, by discussion and debate ? Why
should there be murders at all, I cannot undersstand. I
tbiuk it should be ended. But you cannot end it by this
kind of law.

In tbis connection I must tell you that in June the
Government did not pass the detention law for West
Bengal.

Now in November they passed it on the ground that
it was needed, according to the official version, for
dea'ing with political crimes. Now, may I ask if they
have declined as a result of your having these powers
during these nine months ? On the contrary, they have
increased. Therefore, it is proved that these powers by
themselves do not solve the problem ai all. On the
contrary, they sometimes provoke people. That is
happening in West Bengal to-day. Political murders
and crimes of that type have increased not decreased
despite tin- fact that they have in their possession the
power to detain people without trial and certain other
powers also. They are even using the Suppression of
Terrorist Outrages Act which was passed at the time of
Sir John Anderson in 1932 which has never been used
since Independence. Even so they have not been able
to deal with it. At that time, I asked the Governor of
West Bengal, "Will the Inspector-General of Police
resign if, for example, he cannot deal wi'h the situation
with these powers ?" He braggingly said, "Yes, he
may." Now, let them resign. Let the Inspector-General
o! Police and others who have miserably failed, resign.
Therefore, tin: point that I want to make and want the
House to consider is whether such powers are needed
to deal with a situation of the kind that has arisen m
West Bengal. You changed your mind in November
last year to revive the Preventive Detention Act in
West Bengal, and the result is that murders have grown
and other offences of this tyoe have grown. And now
even the Chief Minister has to say that the situation
has gone completely out of
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control. During the entire period of President's rule,
the situation deteriorated. Everybody knows it.
Therefore, think of some other solution. Think of
some other remedy. Political remedies are essential.
In this context, Sir. I am very glad that leaders of the
left parties in West Bengal—the CPI, CPM,
Forward Bloc, RSP and others—are meeting and
discussing the problem as to how normalcy could be
restored in West Bengal and violence of this type
put an end lo. I wish them success in their efforts,
because after all, unless we put a stop to this
political terrorism, murder and violence of this type,
it will be ruinous not only for West Bengal but for
the entire lot and democratic movement of the
country. In all humility I wish that the leaders of the
Marxist Party had agreed to attend the conference of
representatives of all political parties called by the
Chief Minister to discuss this problem. I know they
have their grievances. But I think across the table
we could have discussed this problem. If there are
charges against the Government or any other party,
these could ha\e been frankly and freely discussed
with a view to finding a solution. In West Bengal, if
a solution has to be found, certainly the Marxist
Party must be a party to it* And we cannot ignore
the Government of the State either. All of them,
officials and non-officials, maj”r parties and minor
parties, all should combine in a serious and sincere
collective effort o put an end to the dismal chapter
of politic il terrorism, political murder, political
assassination and other actions of this type.

MR. DEPUTY CHAIRMAN : Please conclude.

SHRI BHUPESH GUPTA : I am finishing. I
have to finish because 1 am bound by my
agreement.

So, Sir, I take this opportunity to say these
things, to express my reaction to the developments
in West Bengal. Efforts are being made. I hope
they would be made fully and without reservation.
Let us sit and discuss together the problems and
find some solution.

Before 1 sit down, I lodge a strong protest
against this use of Ordinance-making power. I
think this in itself is a wrong thing for the
Government to have done. I have stated yesterday
the r<ason why they have done it.

It is to forestall a parliamentary discussion and to
present the partymen with a. fait accompli. I know Mr.
Om Mehta has been very active during the last three or
four days in canvassing support. He seems to be
confident that he will have his way. You may have your
way here. But you will not have your way outside. By
passing this law, you will be damaging your own claims
of progressivenes s. After all. we are all opposing it. I
am sure many ! people in the Congress Party are not
also happy at the prospect of this law being passed if at
all it is passed. So, Sir, I do not wish to say anything
more. | think it is our duty and I would appeal to
Congressmen also on I he other side of the House that at
least they should abstain. Why are they coming here ? It
is not necessary for them. They do not come here
everyday. Why this business of whip ? Give them
freedom of vote and we shall see what happens. Give
them freedom of vote. Why not ? You have exercised
your free choice elsewhere earlier . .

SHRI OM MEHTA : They are free.

SHRI BHUPESH GUPTA : No, no, you have not
agreed. I know Mr. Arjun Arora was not allowed to go
to Damascus where he was invited to attend a
conference because his one vote is needed here to harass
us, to defeat us. Therefore, no freedom is given. I hope,
all the same, this House will raise i its voice in protest
against the behaviour of the Government and I am glad
that our House is doing its job well in resisting this
lawless law, this black law and we shall continue to
fight as long as we can. I do hope the Government
would be given a dressing gown over this matter in this
House.

SHRI C. A. APPAN (Tamil Nadu) : Mr. Deputy
Chairman, it is my painful duty no doubt, I am
expected to speak on the Resolution; whether it is
painful or happy, that is a different matter. I stand
here to support the Statutory Resolution "That this
House disapproves the Maintenance of Internal
Security Ordinance, 1971 (No. 5 of 1971)
promulgated by the President on the 7th May, 1971".
This has come into being. We have-to discuss this
Resolution now in view of the fact that the honourable
Minister is going to introduce a Bill 'to provide for
detention in
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certain cases for the purposes of maintenance of
internal security and matters connected therewith, as
passed by the Lok Sabha (be taken into consideration).
But, Sir, is it a settled fact that this Bill has been
passed by the Lok Sabha ? That is under question
now. Of course, it was discussed yesterday and there
is nothing on this to devote so much time. All the
points raised against the fact that this has been passed
by the Lok Sabha have been overruled by the Chair. If
there is any danger to the internal security it is a
danger to the whole country, and do you mean to say
that only members of the Cabinet of the Government
of India and the Prime Minister are concerned about it
? If there is any danger to the internal security the
whole country will support the Government. Why
should the Covernment come forward with this
unnecessary measure, with this unnecessary fear ? 1
entirely endorse and support the views expressed by
my friend, Mr. Bhupesh Gupta, my learned friend;
though he has been supporting the Gove rmment on
many matters, he is opposing the Bill that may be now
coming. This is a Government in power. We also have
a Government of the DMK in Madras. Naturally, if
there is anything here, if we have any fear or danger to
the country, do you mean to say that the DMK
Government will not. come to the rescue of these
people ? When there was Chinese aggression and
when the DMK was in opposition, it was our revered
leader, the late Anna, the great Anna, who gave a
clarion call to the nation to light the Chinese
aggression in those days. Do you mean to say that
other States also will not support this Government ? If
the Government's intention is good, if there is any
assurance that the Government will not misuse or
abuse the power that is given by Parliament through
this enactment, they will definitely support the
Government.

Mr. Deputy Chairman, it is really a pity that this is
going to be a permanent venture. Why not you
restrict at least the detention period to two years, to
be renewed every year ? If that could have been
accepted by the Treasury Benches, this Resolution
would not have come. We have our own fear that the
government may misuse the power. Otherwise, there
is no need for any Bill of this nature. Do you
mean to say that
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we do not have Naxalites here ? We have been hearing
of their activities in Bengal, Kerala, Gujarat and in
other places. The Bangla Desh incident should be an
eye-opener for us. First it started in West Bengal.
These Naxalites are there in all parts of the country.
II* this measure is going to be honestly u«ed against
Naxalites, anti-social elements and those doing
disservice to the nation, it is all right. But who actually
are going to be affected ? The ordinary man, the small
man and the common man will be suspected and
arrested because the police can easily arrest them.
Whenever big people are arrested, they will not be
beaten and they will not be put in third class in jails.
The measure is ultimately going to affect only small
men and that is where I come in. One thing is certain.
Before promulgating this Ordinance, i( the Prime
Minister and the President had called all the leaders of
the opposition parties and had consulted them, then
this statutory Resolution would not have come.
Furthermore, it is but meet that there should be in the
Bill, that is going to be enacted, provision for heavy
penalty and heavy punishment for really guilty people.
Again, there is no provision for appeal. There is no
provision for safety. Under these circumstances, in
view of the invidious circumstances and the clauses
that are found in the Bill, the sponsors of the statutory
Resolution have combined and moved this resolution.

Sir, power corrupts and absolute power corrupts
absolutely. Even without much of power, sometimes
many people are being harassed and unnecessarily
people are being detained and put in prison without
inquiry. I only wish that the government had come
forward with this measure after consulting the
opposition parlies.

I do not know why my memory fails me today.
Whatever it is, I support this statutory Resolution and
would once again request the government to accept
the amendments that are going to be moved. I would
request them to rise up to the occasion and
accommodate the Opposition also and not to feel
intoxicated with the power that has been vested in
them by the so-called mandate.

i UFATTAM (IAT 9247)

TfF ST, ¥ AT wEAarT @ A
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WA ar | ¥ i 74 wegfaer @l A
FTHIT FT GTOATAT FI@T AT | AZ AT
3R 994 fex Fr s o )

st sewzr gt (feee) o fead
ara=ha g€ 7 am A & aAa gg

off TwArEm : ¥ WA 991 F
AT § 1§ a7 7 g g @b
2R q TS AMEFA FEAT WE AT A OAZ
Fg fF & dzm adr 1 F g T w0
7, #ifa g% g af 77 99AET 2, ATA!
AFFTE a1z gz qr AT 1 W AEAE
z fraewrdt g & g faq qam aw
A F7 AqF, FT | Inteaoption) Fy g 8
f wgar A g fr wrd wiw wzaf
WO FA, FATT AT AT AT FHOT {4
2 FT A W@ AWE, JAT AL FAl
qFTE, WU AAFLAZE KA & fAd
Aqrz 1 wrAr , WIFE 97 AT 99§
@AY AT AF A IFT FATEAT FE FW
ZF 7T | T e T gR sAAl & Faer
Z f¥ ot /1 w19 A FHAF I3 AT,
A AMH W FT FAA IA FVOGA
FIH AART TN ARG FIAT 03T &, 7
IAFAAGT A 71 T A% A1 qfez §
A3 ag aar fzar fs @z ama &1 @z &
# zaF fawmr 4 A 17 A% ww A
an 4 @ fF T o7 wF g 1§
A1 | AT AT A7 qaw S A aEA
o4y, #fFa 3 waar 78 wEa 4 1 zafEy
I AUA A TAT AL A, AHA A @
Ay | zoE A faaar o aond g%
T 2, TN T T AT A AF F )
#T | AT AEE T AT F7 ; FAF 47T
AT EN OF G AT §

ofi g0 Wlo M (WETZ) : =B
Wrﬂ'ﬁl
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it THATOAN : T F IO OF G
T AMA FFA AEAT | OF TAF
gwifaa g8 ot efaer waa ® zr AT
FaF1 A 7 <7 Fazoars 9w

SHRI BIIUPESH GUPTA @ Lt very had
English.  Trshould be Wi of Change.” 11 is
no good Fonglish, anvhiow,

ofl TWATOAW : Fl ag ATAE FAT AT
9% Avgeg ¥ ot ga @ifar o dar w3
war fy oF af g4 3 & of@ds
7 o1 qfeada g & @1 A gE-
T AT A% § FATe, wrewe, faafa-
AT FATZ, F A ARCA Fh, FH FA, A
foi qn 73 @ gmT A/ AT, BRI
arqg AT FT F ZATL FMET A1 qALT FA )
® o e ot & qeT WA g fF 3w
qfrada 3 af g3 wgr o W IH AL
g T AT qZ FAT F=AEW 2, 72 fad-
aF &, a4 AL A qUAT qTEIAn & A
qenrgL ¥ T 9T F1{ TW AT FAqAQ
qzfa & famz 71| sF@T Fa@ wewgw
F A% 9T AF AN F ) qAGF OF
saA-azl &, q997 oF d@Eq qurEr 2,
$afAT Fq7 gemrqz § a7 97 afz aw
FIE TAT FAT FET qF T FF A1 42
F194 F fAqg gm | gafAw & sfee,
TAE AT F7T FEAT AzAE 5
A ofada At adr g dm g @l
wiaq & faod g §, a0 FzAv wEAr
fe sror st frewa &1, st asdiz #°r
Hemuaar At wawd agx @ F
FE, W4T A wgar g5 oA 3y
7747 2 3% "gvam # w39
a34fa F1 agvam A gav # af @
&Y A & g a9z ardar, 9z a9z s,
I F1E Fogar &7 whAT a7 fF zaw g,
waTSz Y SAa & afgw § ay a8
AT AT 5Far 2 | AfFA Az awE ot ar
AT AT A FAAT TR A W oWy
s o ot e foree oid A mer E
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qZ 97 @ @ % qi S gH waw E
A g, 3z feft afvada § fao @8 &
gt afeadd & fqu 487 £, 3z @1 24
feafrars & fao & o qeftam & fag £
ag A1 qarfeafarg sz gsivars & o
& At vt ardl 41 8 gt $F 6ie
AATIAT F1 9 40T | ZAF) T A44T
faamr siar 2 17 gare fag «f 7w
aza7 @, Az a7 fee dfadsa @ w4
T A WEA Az oW g, #@fwT T
and Gt 7l aleF 3 waww ) § 3Iq9
qear aAEal g fg owrd wwaEge W,
ZfAT & F15 AT ZH FA7 AFA 71, A2
TH A T OAZIN AETAG AT FAT 21 7

oft Sii@dg A garA |/ ooarfwearT
a Zar | Azt a9 5 oarfgar & 47 %57
T | TW AT AT I FEA FNoAM
1 7

At viAarwn - Zfad am, ag g
AWT H T FET A7) F i awaar g fF
mE Az ATE S AT AW 3% F

7 ¥z 721 § gfqar &1 f15 swadAa
oA17 arsft ot awg w2 &, wza F arfamn
at | wifzar =i 1797 2 ar arfgar ar w14
aimd g 7 afen & a3dq 74 2 oA
ZUIT TNAZIGE AT AF GH Z1 W GT9E
AU AT AT T AT F

o} ggmamE ;. fim 2, g fam o9z
eIl IRl

off THARTIN - WA AAIEET Al
FHAAT AFA1 4ZA1 & | FAAAT T2 F7AT
qr ;7@ FEN AT L

worst man of 1he party because he will be

us support the

always guided by the best mind of the party.
a4z @21 FT a1 & gwre mg &t S
I ATRAY Z1 IEFED A9 FHwAar FifEm )
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34 Fa7 &7 vaifawrdr | S5y @ e i
#az saq wrzE gar @ d@fs ofrawz
it 3afT wrff # waw awd E wafaw
IAAZET AT IARN AT 9T AT AW
A AT | gATF @ UAIHELT S AT HY
qA1E E, WANT St F1 1 AT T FEgAw
aEA g fr 2a § o aaa w1 fdfer
fegwa & 7 oF ot iz &% a1 feww o
7@ 03z, 1939 Fr 471 fq29 %, 33 9w
zar A7 gz @ gArA F oW | AL
# ot faamifedt ez qr 8 qaafay o
I AAAF H gira }E F AT FUL
2 faai | wrgfaer offzfadla 1 a%7 &
faq g 8 wagfas Gaz a1, Ia9r W
7gi arrz FUT % faar wan, @ 7 ag
FEar qrgar § v gy we @ wader,
wag off yrw gl 8 AT @ gl 7
TAMRAT 7, Zioils 9z Fqv@dT mifmaa g,
Faw fifafcra saAdl & wfgs sy
Aft &, w7 vAIfaE wAdT " wT O
At AqdrEr A1 faZa frdt ot gwre w0
fafea fedma adi v& g0 § 1 ww WA
AR A oq9d B oFaAr 2 fFogw
qIAATEY &, A ATA T wEAE 5 o@m
AqaA g ..

oY SwaE AT © AT IAF URE AT
ar & 7 amrar qar @ 5 owifvena &
LEER R CRAS

S TRAACAN : F A7 FAT TEATE
fF aRrAaTE F A9 qHA AT | GATAATT H
aifgs e awdifas swaT aAl A §
are faEa o au T @7 & awdifas
wAa% §, arfuw swax a8 &1 fee o
3 ot andrer 58wl oawET 7 o
frefy a1 Faar sgwamt wwma o Arer frewre
T A H AR T ¥ sAaear T8 g
§ 2 % qzrgan § v 7 gow A Wy
AT FT oA F, A AR 4 AT O
aiT F7, w1 #9q GraA wia giaar F
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[t TwarTgen ]

lie . dtsafipmd of MainUname of [ RAJYA SABHA ]

|
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dadm w, a4 Ataga sire afcaga

M A ag T ST A0 Agar qemEm | Wt (s TR FRT) : IAE W FaA

AT FT AT TA AART F qWAA W 2N
T FL ! gUIE TA T [ gEA WAL 9 A
fam g &1 7 q9go faded) G 41, =
I IAT AW F AR o aifee
FoAH G F AT A AT Fo Ho a7
&1 o Fo ®Wo g fow fagmar & wd
TE | agd @ g |

AR, & 7 A7 AT T AT AT
Z 13z Wt ereafew e &1 qeman g,
Fa1 ug favar T3 g7 @ng g 7 afesw
UFIFEIH FAA Y w9z afzd gAE art §,
g A A HHAT a4 g4 § T
qearar7 &1 wifqnr #1 @ w7 v faar
war | E 9T w9 A8 Fep g ! g a7
any goml ) ag W fuafza fezwa ar ara-
e ey sreqraw 2, ag A wAanafa for
a7 &ny g, faedia faeed W w@d aa
AT A2 T FEGAT AAGTET F FONT 4 F07
F1 351 faar a7 fmawr araer gud faam
a1 | AT A7 faE arae a7 sowaa
Fama aw som @7 TaFad wfgaa g1
ardy st #Y w4 )

sl sewE Al o 4 A9 99
FLIEGA | THH AT AFAH F |

ot gamiw fHfes (so 93w) @ @
IF1T & St AfFaT AT @ ar @ §
ram faafes fezma & ¥rd qeaew 78 2
gtz Tar faag s o faam aw w23
&, ag TE TF AN AT 2, THH WH-
qq AzEq F1 =9 "qrq41 wrfed 7 ofma
AT i T 97 fEr Frar afgn | -

ol geawwfa : wSETEmer Sy, @
HEMR F AT A1 szAw feanfe faa g,
IA% AT § 19 qiferd

w1 3 o & & 7@ Wz

sft TIAATCEAW : § qgA #1474 T 14
arar gra wgm Awgar § B gerd am
gw 3w A owmr wfgw A difad ot @
wevaAT A 8, § Agar g o A
A Faer AT F) AWOAAT TA AGH FH
F1 ot srErraATT J9H |

ot gemwwfa @ A 2, aeEw 9%
A |

ft TRATCEW @ Ag F (Faar aunr-
A 2, vx HAT AT7 F2 FIIFC L

grae A fag dwgand (dara)
ag Fal A ATAT & |

sl TAARWW : g AR qTEr
TH & o|aT W OE EE

st ggawwEfa : ZF 2, deEd 9%
qiferd |

S| UHAEDN : AR 97 F A1
W@WIE | AT FE W4T AMA A1 omA
Y TZAT AZT AT WE AT A FEAT 07 AT TE
AT | ST g9 FIA-FT AT 4 FOE
A AR A AN g HAA AT | O A
qg FATE ! R AT AT F A FEATE
f & 7@ %7 9 azegar F1 Gz F, W
FATT A AT ATt F1 FrE gav wifaw
FT 2, A9 Wfaa T T S ASTHAT
TEA #, A7 @ T Awadm wet i
G g £ ag ahA A T w@E |

o sEWE QI A
wE

ot TArE ;| A gran feaw
Ty war ¥ qft g€ 3, wrafer g

| A4 ar
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frast a9z & wat i adft gf 21 arw
safon qee & i qft g 2 3aF afd
foasd wfd 7 3w & Jwdt a7 @ 2,
fans wfcd @ 3 & wanrs az @ 2,
foas afa wawm s @t ar @ 2
fad afar ga sq § Fmamafa 3z @ &
faa® afed za 3o 7 foar swwast 4
amarz a7 T2 |

ot T @R § 0F fAaga w7
|ARAT Z, F7E A ZAT 77 9 ard
arE agi Ad &, @w w2 sedfedaa
@l 2, afea § sz A g fF anz
AT WIZH E, A1 IA GFCF 10T AT
ang | ..,

off TEAR@N : A, I T

st Tw agrRT : ., fEA gE Az
A T |

| oA : # s aF agET o
Rl AT R FATE

w1 gqaamafa : sEr 89T 2T 2

W) TN IAF G5 A 1 €467
FTATE 1 WIS E AET zE AT A faw
FoF faaq @m 267 73% areg e ann
#it greafa a7

Wl wemior 8 (I 93W) - qfEE
difen & wfzm, vaas | R, sy st
faewa & a1

o Iqawmfa . T S, wmEr
[zrzw & o i

ofi qwATRY - A, Afen, & g3
FAA A 9=ATE
LR it sl ol
wag E |

FEAA & T A1

[ 24 JUNE 1971 ]
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F v ¢ AT I AA T34
A o zfem ooz F1 S sEW 2 W
wi ®wAF H ay wrAr Arfzd gz adt aw
AEL qrar 21 W Ewie faa awe @ ag
AR 200 A sfEm GO & 23
TET AP T OATS WA EWA A AW AT AFA
T a1 gH garn aa fF g 7 g v
aFar 2, AT ar e 7€ 7§ F01 7 4
AZ0 7 Fmry wEF fear @ www A@
famt 7 witfs qw # weoAr a Far fw
e #9197 zaFl 1,000 we Hfafwaq 4,
A% 29 FAF Z0 AT TAAT AEOA T FET—
A% A qad §—fF A zuA qAEH
FAT F1aF ¥ F921 faar 3z 1000 %o 3 97
fear | wir gfear fomige ¥ =399 W, sy
agma ¢ few ag gwawi @ wfaw &
ZrAr z | frmoave gaEa 7 wfamoad 2
INFT AEFA FAIC AZA A AFIT A
wafma & FzAr Fgar g, gurel sl
7T T @A F ITAATE ¢ FAIL AE-
o qzar W7 qA7H7 @A 7 TAAT 2

st sqeafa Fifam,
TIAATITAOT ST |

qAHTA

oft TIHATT@E AT FHEI T qAE A
TFArTPTer A F41 | fae ww qA §@
at &, 3aa 20 fwaz s aem 3z
e 30 faqz & Iv @@ 2 @7 w20
faqz 417 2

sy saaamfa : s 7 faAz W oA
FTAT Z1T )

Sl FAATTED : FIAT F AT FT I |
1z wifeden % fadza g o7 dAa
7 famaz zoz wafao s i gdas
FHIET Z0Ar, FA A )

oY SEAE avsl : AT7 T A Fifaw )
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Y TR ¢ JAT F1H A T
FAT F ) AT A T A GIAET

&t & 1

zafn & ag F7gA0 AGAT E, T AT
FAT T A AT, MG q9F 7, SHAI
® At I aemEa F1 qrdEt 0T faEe
T FA, oAtqq, AT oF aqEeqr A4,
W OARAT AT, A O IA SqAedT 9% 47,
W S A on arAeqr 3 4 A e
EAET AT ZT AT ZW g9 ®E H W
AT Z| AW | A AL FAA A7 g8 A
WA A AE, WA THAl 6 §g @rE
B az aemda famga @da &, worw
AT AT Z A1 AT Fdww oy var oAz W
w49 1 ug fyafeeg fedemy & amr &
AN, Ag ATafvm qoar F avq F & 1 o=y,
faafzy fedmmm s w8 2, owewed
T AF 2, Al guAr Foi 41 ofverfaie
FAATAT A AV ) 24 9 & qgd qAArn
& g AT w3 e wfwer & wma
qrEgE @ Al W aww geEr freArd
F FT2O0 A1 AAFE g 9rfae ) gafan
ST F@ 9T 97 f7ar, #ar gud fdeay 27
# qwAr A g, Far 107 (3 7@ f,
Far 109 (£1) /&2, v 117 78 &7
117 ga wma & s3iar afwdt , 160
TH OFEA A ST wiEaarEr g, 109 7
FAA & sarar wfsEare 20109 § arg
T ad A faar fedgs w@n, w0 9 agr
qFA H7 ... 167

HYAT ToE, T fag qwganl g A
UK ST a1 75T & A7 F1E T AT
qFAT |

ol TNATEY : THH ZW A AET
AT ST, AT FW HeE FIW FOT
A FAT qLAT A A 0 oA #)
fewwa adt Y ag “fvar aww & ) q2g
qreedY oft oft v e & | sfeger o1 A1 Ay

|
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vy & w8 ga am A wEEA §
FIH F1, qE HA AT TFAT |

# FEAT AR AT I FHAAL A
31 S0 A1 4g FTA, AR AT AT
H wda 2| e 4fF as eraear 7 AT,
# TH TT IYTAT FEAT AEN AGAC | F I
a7 FA A & g aWgwm fwoum
qEMFT q39 A1 F &1, Ag Al qEaEm
A8 &, 77 ®Wifa®w AT 9T FIAA
anfaeer exdaar 97 FHOEA £ AT H
oY Fo #fre wrar f H Fgar AEATE R A
FA-FAT A0l S FT N AW H FA 2
Aty St FT ATH FFT AT AMA AT TH
A7E T 15 ALATEA T AT FL AT ZATLY
sqfaE EAAAAr B A9ZI0 F1, A7 A
1 & AR BA ¥ gEAre A4 | g A
WEAd § AT WA N1 A1 3F AWl A
we3d ¥ & fan wizr &) #fag 31
ST, 1943 sy aidr st § a7 & 70 90
wA 2 Weand g f A wifed, |m
qATTE @ ATfEd, gl AT H AT AN
wEA Ay a2 =nfge, sta 5 g7
AT JRIT-TA A0 FLE AA) GT I | AT
31 grarg, 1943 1 awmdy of) F 2T an
o% SW ANg A1 A9 2, 1942 Fr a@ 2
w7 wife geafaa g8 @1 #iw o &
79 HE A5 T FAT AW @ A\ T AW
Sl Azt & afwidz 3 fam w2 A 43
T A | FeEE wE A AT A AAET R
wfrwrT a8t fFar o T A afg w7 5
o At Aw % fag et aar 26t 2,
FAAT ATAA FAT A |

ga o afad qed ot § #r R
g1 10 w739y, 1943 F1 qredy o1 § Fgr
qr fe wd wtrag 7 & ama 7 afgmw
faira &1 wara giAr =ifEd | dvaEeE A
aoye FEferd fear w1 g@or am &
AT AT 97 WA S & @EE] § A9 TFT
#1 smafeqd feard w20, F4ifn awdr off &
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Tz ¢ fF afzew afata §1 sz &
arfzd | gw afzqs afada &1 3w w29
g, arfeager gree st & A waa )
A0 wEd & fF vgmE T AT, am A g
ZAFD U A, I7 TZA & FAST HI0 AT
BA FFA § FAR! QAT AL, AV N TAE A7q
¥ WA qarF F1 suqear £ 73 @1, qW
AW T THT F7 A § 477 H77 41 97697
FTTZ B HATT FHA AR Z

¢ IqRAEA ¢ T ATTERD qAqT AAIA
ARG

st qARATE@N AT AT A AFT Al
foee mew i Zry

it 3qawwly @ s 9z T aar
AT AT A7 79T FOEHT

ot warman 10 faaz ot szl
ﬁﬁt 9 &7 T ;ff[ | (Interruptions) ﬁ' 31']‘13.'
grer §4 fwAt & FgAT Agan g, o aga
frafaer ar &, 97 w41 & am g7 77 3
ATA GG AT FA H A4S A7, T
i g a5 =12 FFaRaw g9 a7
=B, TS ATAT T Fg | Al AT AT A
arzd & & awen § qave @A) awar w7
qarrd & fag anh # &F 7 aieaw
fazarmar a2ar | S Al @7 F9 F -
A9 AZT AZAT, IAT FIA qw wA AT A
ATIAT T FA HA, A TH AT FEA A9
s § av fawet gfz ® alw wr=eo @
AT EATE |

7 am wr g B a waard & & W
AM AL Aga Ad Aanr @ 3 fram d
ATFRTT AT OF g 10 AZZ AT Z0 F | FARS
q97 FAAT ZA0 1§ owgar g ozaEr
gifa @ g1 07 4 az 7 and {5 g0 oa=w-
a8 T &7 & A1 IAT F Ao gz
qF A | ATE TATZ AW K 6T AT
41 2, a8 FATANG F4T Ff5A F N 2 Al
30 fed dF A sRaHa 990 e

[ 24 JUNE 1971 1.
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FIEAT A F ) At g o wmEw E e
qA AV F AT ATAEY B, wRAY F1ATA
7 A FT AR A WEEA TZ | W W
it 9v fwdr avg w1 T @A g,
AfFama wATAr 97 A At 3, A s
qAAT F GHT gni, I fAAiwer wrr
arfgd |

e wrE wAaE W g awany
g ¥eafam a1 am g1 e 71 aqifs
Zrea ot 2 fF 9z avwe af qrd g W@
A qEAT Iz E o 2w svanim
A FE A A AT W ¢ oag
HEAEN A F, WL arwiaar & awey
FTATE AT F K TAR 4z w7 By
gl 7 Fa7 azmfaai 5% arar azd
wE A1 T dma 3 feafa frdt & oy W
Té @i | 57 faar & feafa oft fpefy
TR A AL BA AT T I 9% A
frafa frelt & g 7 wf 1§ aroonedf
TAAE T At ¥ 9§ q3w a9,
A% 9 F A3 S T q A o
NI A F AW 9T SRR A w)
T F AIfAF § IR gt 77 qrEe 5990
4z fz7 g7 78 Dfaq wgerer cqmr A
WET AL, FAENS A oAl fremn ) &
T2 g g F ag T A A 2, ww
Feedt % walt @9t ar difag & we i
smr F AT 77, ¥ Afad, i
AT A% T FA A1 2, fAwEr amge
B AR WA F1 ANe A7 A7 FvETE
TE FTATT E | qUA IAAT H AT0TA
T AT AT g, S A gt av an
AT E AT A faven amr wifaer &
AFA A9 ZA R T A E AT w72
SAAS AW A A F | W A 5
Jeom
AT arq fzar, awT swAr 2 A gy wE
AR N WA A F amemar & f
U T AA G 7 Al A F g w
i RET s md Yaw agad g oy
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[+t TrwarTiae]

WA AT WNg FA A3 A | AATA AT
gFifaar §74 §1 AFA g7 AA A TP
a5 aF gy 2 | werem adl gim 99 fE
aw serd w1 gFifae &9 1 a1 AT A
ZurT qgt & a7 40T 947 ¢ | zafer 7
g7 @ AT, grafe & = marksw
21, =12 wfas 21, A weAfaw g, I
aeqrEer w1 PN E 0 wW gemEE Al
wrezafy warad A faq ggeq 7 awFaT 57
% A A1 geg 07w e §
gar 97 faged g1 7 ag 7@ =wEar fE
ZaA MR AT T werEm & wfed
FAAT AT, FeA TN AW | AZ AAAA AT
ZeUl &, o7 AMiTE SAAAAT Y A E, A7
safgrad =A=Ar Ay gear 2 1 zafad s
FEATT T ASATEA Fi WA AAAT AFT E,
¥ SAAA F A E, FANAET ;A F )
AFAT W T AgE T AW AT HIL ATAT T
g qH F A ATANE AFEAT AT €
qqArT WAT AFE AT oA o fen
IART U AATIA AT AR FAT 9 TE
Z| w1 4% 7 60 ma war fawes wn
ag s fadfea fe2oa bz w21 4r)
FAT ATTH G AT FE FEAT AL 7 7 AR
#& ot & f 60 ar wyan &% & fagar
T AT AE FAT 9T F 9T AT
ARFT A AT TATH I HIAT anfzar |
60 Arg wqar A% # faar vwIz F fawa
T AT ATETL AAN TE | AT TEY ATRT
FY AT FIAT AAET ATA TR AT A
gfpgre 2 7 fo| #9qT & AN AW
oAt #1, AT ferardd &1 w9q we,
wRr arfz &1 AEEA %, vz I, 3%
% ady S T gAY A Aw A1
FAAT ATE AT &9 W FAA AT AT AT |
& v Agrge o W A g g fm 3
T 97 9T A AT A AT ITAR AEA
Zrr o gwedt wa grEa 21 1948 A9
1950 ¥ BFT w3 7% AT qEafa sy
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oA g w7 AfEA sfEn s E
9T W A FT WAL T A@ A1 WAW ZA fE
gaxT amfa fFadt az Wi 20 7 az
srAaT AEAT g fw ogeE e s At
Furft 71 s 39§ qm zady safe s
AR IR S GRI A e T G|
A FAET T A4 qAqq 2 7 gAfan
A adq, 7 A FEAr Digm fF 3w qeEa
w1 faqeiEa Zrar wifgo ) & @9d 39
At & ot Figar =Ear g, W1 =g w49
arFTd gt a7 73 § oA T awT &
aeqre w4 A 2, faafeg feewa faar
ardt fFan g fraad faga Wi s g
7z anA 5 g & waE am &) 9w
T 17 AT W oqmens s g 2
A1 7y fAm fade as wvwrd o A
AT T AVEA FIAT 2| 08 HemAq Fi
AT TAAT AT AATHATZ AT FART 97 =7
FATIN 7 A7 9947 317 qwearz 1 fAag
& | ag semre arE g, feazzvfan 2
AT IAH FrE GfawT gvRE Aead gy
H & A 2, wufeo aggfz oe | ?
ag gare far Az ae ® faadr |1 8w
ff v oY, gw ot A & A
* & w7 gz feza fawa war ..,

FE WAAE /I AEAZ, A7 GAT
2, Az AT E |

off vAAREY : & 0F AW F s
QAT AE ATZAT W1 ZAU AT FW 9T R
201 7 wngar § fF sa awa gsa w9
ot aEt 2 & 1 A1 A1 aut Foear w
e @1 formd, Hfea @ awwr § o
HTIET St FHY A4 Frazar w1 qd far-
i AT ag fgwa & ag 1@ fF 4 zw
asaEy w1 e wvar § 1 @ fadaw an
fadia Fvar g 1 gur? andy wor wrm #
a%ﬁwilaiﬁufa?ﬁfwagﬂﬁmml
AT gAIT o ford & St gardr andt § e
T\ 3z & o0 fafama 2w ot ) w8



81 Re. disajipm at .,f Maintenance of

[ 24 JUNE 1971 ]
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@ ? fF 7= rfﬁgq' 'g, aFa v :gf TI7- 1actual developments which have taken place in Bangla
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SHRI CHIT”l::\ BASU : Sir, I rise to support the
Resolution moved by my friend, Mr. Advani. Wh le
supporting the motion moved by my hon'l ble friend, I
like to draw your attention to the statement giving
reasons for the immediate legislation of the Mainte-
nance of Internal Security Ordinance, 1971 in which
the hon'ble Minister has been kind enough to give

broadly two reasons for bringing forward this k nd of
Ordinance.

Sir, in that note t is said :

“In view of the prevailing situation in the
country and he developments across the border,
there is teed for urgent and effective preventive
action in the interest of national security."

I think I will not be incorrect when I presume that
by the term "the developments across the border" the
Go "eminent had in mind the recent development in
Bangla Desh which means the national liberation
movement now sweeping the Bangla Desh area. Sir,
if that is the real intention oi the Government for
bringing forward this kind of Ordinance, I would urge
upon this augt st House to really note the

Desh. What are the requirements in the Bangla Desh
crisis today ? The requirements of the Bangla Desh
crisis today are to mobilise the opinion in the
international community and unify the people of our
country so that we are in a position to stand by the
valiant fighters for freedom across the border so that
the national prestige and honour of our country can be
further enhanced, so that the security and integrity of
our country can be further protected.

And if this is the requirement of the situation
arising out of the crisis in Bangla Desh to-day, then
my humble question to my friends sitting opposite is :
Does that situation require the Preventive Detention
Act 2 Does it mnot require the resolution, the
determination of the people of India to recognise the
independent sovereign republic of Bangla Desh ?
Does it no; require that our Government should com;
forward in a larger and bigger way to provide ihem
military and other kinds of help so that the Pakistani
army in Bangla Desh can be vacated ? For that,
we require unity and mure tinity among the people of
country.  For that there is no need of a
Preventive Detention Act which merely divides
the people, which merely weakens the democratic and
progressive forces of our country. And if there is a
weakening of the democrat ic  and progressive forces
of this country, it would lead to a weakening of the
movement in Bangla Desh. Therefore, Sir, it is really a
matter of shame that this shameless Government, if I
can say that, has taken the alibi of happenings in
Bangla Desh. We should have shown greater respect,
we should have shown greater realisation of the
problem there and come forward with a measure

our

which might have helped them in the matter of
realising their dream  of independence. Instead of
doing that, your Ordinance has weakened this

movement in the country.

Sir, it is said that the situation in Bangla Desh
poses the problem of spies and infiltrators from
Pakistan. I do not disagree on the necessity of
preventing the entry of infiltrators from the other side
of the border. But what does that require ? It requires
eternal vigilance of the freedom fighters there ; it
requires the vigilance of our people here. It requires
further unity of the people here. It requires unification
of the progressive forces there and of the
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progressive and democratic forces here. (Interruption)
Therefore, if we are really interested in preventing
infiltration, in curbing the activities of spies, this
Preventive Detention law is not necessary at all.
There are other laws in the country. And it is my
strong conviction that merely by this kind of
legislation or any other legislation, you cannot plug
the loopholes of espionage. For that, the unity of the
people, the determination of the people—is the only
guarantee. And your Ordinance has really disrupted,
undermined the unity and determination of the people
of this country.

Then, Sir, it is said that this Ordinance was
necessary or is still necessary to-day because the
Government feels that there might be some dark
forces in the country working for inflaming communal
passion within our country, taking advantage of the
situation now prevailing in the border districts of
some of our Stales. Sir. on this question the
Government, if I am not worng, has already issued
administrative instructions to the various State
Governments as to what should be done with regard to
curbing the communal forces in the country which
may take advantage of the situation. Furthermore, I
learn from newspaper reports that the Government is
also prepared to come forward with a legislative
measure even in the current session of Parliament
providing for stringent measures to curb communal
forces and also for speedier trial of the offenders in
communal offences.

Therefore, I am not going to accept their argument.
This preventive detention law is not meant for curbing
communal forces, is
infiltrators, is not meant for preventing espionage
activities in the country. Therefore, what are the actual
reasons what is the real objective of the Government ?
I am coming to it later on. It has also been mentioned
that a certain situation has developed in West Bengal
and that for the situation developing in West Bengal
this kind of a preventive law is necessary. I do not like
to go into the details of the situation prevailing in
West Bengal today. But it is admitted on all hands that
the situation there is not so satisfactory. It is
worsening with every passing day.

not meant for preventing

SHRI A. P. CHATTERJEE (West Bengal) : It has
gone beyond control as stated by Mr. Ajoy Mukherji.
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SHRI CHITTA BASU : And it has gone beyond
control as admitted by the Chier Minister of West
Bengal and I do not dispute that fact. It is admitted on
ail hands and the entire House would agree with me
that the situation has gone beyond control in West
Bengal. The reality is that the cult of violence,
individual murder, individual killing, terror, have
been imported into politics. Who is responsible for
this kind of situation ? I do not like to mention.
..(Time-bell rings J

SHRI A. D. MAN! (Madhya Pradesh): You allow
him some more time, Sir.

SHRI CHITT\ BASU : Sir, what is this ? You
have allowed Mr. Bhupesh Gupta to speak for
fortyfive minutes. You have allowed Mr. Rajnarain
more than forty minutes. If you ring the bell, all right,
I shall not speak.

MR. DEPUTY CHAIRMAN
honourable Minister want to intervene ?

Does the

SHRI CHITTA BASU : On a point of order, Sir.
You cannot discriminate amongst Members. Why
have you allowed those two Members to speak for a
longer time than was permitted by the rules ?

MR. DEPUTY CHAIRMAN : Because of their
party strength.

SHRI CHITTA BASU : Two Members spoke from
the Communist Party. Mr. Bala-chandra Menon spoke
for more than fifteen minutes and Mr. Bhupesh Gupta
spoke for more than forty minutes. What is the time
allotted for the Communist Party ?

SHRI A. D. MANI : On a point of order, Sir. Mr.
Chitta Basu was speaking relevantly. Many people
have spoken irrelevantly on 'he Bill and you have
allowed them more time. So please give Mr.  Chitta

Basu ten minutes:

MR. DEPUTY CHAIRMAN : We had to
put this Resolution to vote at about 3 o'clock. The
Minister had also to intervene. But...

SHRI CHITTA BASU : What is the time allotted
to each Member of the House ?

MR. DEPUTY CHAIRMAN : If you want I can
give you three minute;; more and you can finish your
speech.
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SHRI CHIT! A BASU : Now, Sir, the reality is one
of a political quostion. The violence there, individual
violence, individual killing, or whatever you might be
interested to call it, has got sorie political roots in it.
And it has to be solved from a political point of view. I
hope and I believe that the entire House will agree
>vith me that ii is time for the whole country and all of
us here to make a solemn declaration that every
political party abjures individual violence, individual
killing, in the matter of politics. As a matter of fact, we
should fight amongst ourselves on the question of
ideolog % on the question of deficiencies, in the mass
movement and from that point oi view only thai
ituation can be met, not by a preventive detention
m:asure. As a matter of fact, this kind of preventive
detention power was allowed to the Government of
West Bengal during Presidential regime there. It was
called the PD Act. More than 400 political murders
have taken place. Neither under the Presidential regime
nor under the regime of the present Government have
any offenders been so far booked. Although the
Government had this power—the PD Ac—they could
not apprehend anybody, they c¢ >uld not prevent
political murders from taking place. I say the offenders
who committed murders wen: important personalities
of Wt-1 Bengal, political leaders of different parties.
iJut the Government could not apprehend thei i.
Therefore, merely by an enactment of legislation of this
nature or of an Ordinance of this character, you cannot
meet the political situation prevailing in West Bengal
today. For that som- other thing is necessary and that
thing is political solution of the problem. For arriving
at a political solution, all the political parties of West
Bengal should abjure publicly violence in politics.
They should refrain from taking recourse to individual
killing, tci 'or and violence against compatriots and
other political parties. I hope our friends belongi 1g to
CPM would respond to tliis call of the nation and this
call of the people because this kind of violence
committed against any political worker is nothing but
helping or strengthening....

SHRI A. P. CHATTERIEE : As far as violence is
concerned, 263 CPM members have been killed since
the President's rule. What have you got to sa\ on this ?

SHRI CHITTA BASU : What about the non GPM
member- who have been killed ?
‘eruptions)
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SHRI A. P. CHATTERIJEE: 263 CPM members
have been killed from March 1970 uptodate. Here is
the list.

SHRI CHITTA BASU : That is your state-merit,

SHRI A P. CHATTERJEE You are to
speak on the Resolution. Why do you provoke
others ?

SHRI CHITTA BASU : Is
inconvenient to you...

my question

{Interruptions)

MR. DEPUTY CHAIRMAN : Please conclude
now. Order, order.

SHRI CHITTA BASU : It is an inconvenient
question and that is why he does not like
that

(Interruption)

MR. DEPUTY CHAIRMAN : Order, order.

SHRI CHITTA BASU : I am sorry. I had to say
that. Before concluding, I want to say that Bangla
Desh issue or West Bengal situation is not
responsible for bringing forward this kind or black
Ordinance. The main objective of this measure is to
smother democratic mass movement in the country.
When you go into the various clauses or this measure
you will know how the democratic mass movement
of the country can be smothered. I do not like to go
into the clauses now. I will mention those things
when I speak on the Bill itself. But even on principle,
the Ordinance deserves to be thrown out by this
august House because it dispenses not only with the
judicial machinery but the whole concept of the rule
of law. It negatives the very principle of our
Constitution and it violates the principles of natural
justice and many other things. Therefore even from
the point of view of morality and jurisprudence, this
kind of preventive detention is contrary to the basic
ideals ami principles which we have all been
cherishing. Therefore, I oppose he Ordinance and
strongly support the Resolution which has been
moved for seeking disapproval of the Ordinance.
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI K. C.
PANT) : Sir, I have listened with great attenlion to
all the speeches thai have been made. I am grateful to
Members belonging to different sections of the
House for supporting this measure. I am grateful to
the others who have supported the principles
underlying the measures.

I am also grateful to those who have brought their
critical faculties to bear on the measure.

AN HON. MEMBER : Is the Minister speaking
now on the Bill ?

MR. DEPUTY CHAIRMAN : He is intervening.

SHRI K. C. PANT : Ordinance is also a measure.
I never said 'Bill'. Sir, it is not a matter of pleasure for
us to bring forward a legislation or a measure
designed to restrict ihe freedom and liberty of even
some citizens even while we accept that these
citizens may be misguided. Even so, it is not a
pleasure. But, sometimes, in the governance of a
country, we face a situation, where such measures be-
come inevitable. The medicine is bitter, but it cannot
be escaped. And it is in that spirit that we have
brought this measure forward.

Sir, there were references in this House to tire
Rowlatt Act and there were references to the black
Acts of the British days. Sir, I need hardly remind
the House that it was Sardar Patel who, in 19.">0,
brought forward the Preventive Detention Act and
got it passed. Ineed hardly remind the House
and Shri Jawaharlal Nehru was the Prime Minister
at that time.  Sir these were the architects who,
along with Gandhiji of India's freedom, work- , ing
under Gandhiji's leadership, had wrought a non-
violent miracle which brought about the freedom
of this courtly. They had seen all these acts on
action. They  disapproved of them. Yet, when
freedom was won and when it seemed to them that the
freedom, the hard-won freedom, was in peril, or the
values which they wanted to establish in this country
were in danger or the social fabric which they
wanted to weave in this country was about to be
torn to pieces, then in order to preserve freedom
and in order to preserve the values for which they had
won the freedom, they thought
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it fit to bring forward the Preventive Detention
measure. Therefore, those who have fought for
freedom certainly felt for freedom and they certainly
would not have brought forward this measure except
for the preserna-tion of tire freedom and the other
values including the values of individual liberty and
they did this in accordance with the Constitution and
there is nothing illegal about it. Article 22 of the
Constitution gives the Government the power to
bring forward such legislative measures.

SHRI MAHAVIR TYAGI : Which Article ?
SHRI K. C. PANT : Beg your pardon ?

SHRI MAHAVIR TYAGI : Which Article ?
AN HON. MEMBER: It is about
emergency.

SHRI K. C. PANT : I am afraid Article 22 is in
the Fundamental Rights Chapter and it lias nothing to
do with emergency and I think emergency is in
Article 352—1I am not quite sure and it has nothing to
do with this. In fact, if Mr. Chitta Basu goes into the
con-stiiutional provisions, surely he will realise—I
will come to this aspect later—that we have strictly
adhered to the provisions of the Constitution in that
particular Article.

Sir, many Members have explained at great length
the need for this Ordinance and I do not want to
repeat what they have said. I would only like to
mention that, when objection is taken to our bringing
forward this Ordinance on the 7th of May, there is no
special significance about that particular date. It could
have been the 5th, it could have been the 8th. But the
relevant point is what the situation was that had deve-
loped in the country at that time. After the third week
of March, what was the kind of emergency that had
developed in Bangla Desh and what was the situation
that, as a consequence of ir, had developed in our
country ? This is the relevant point and the 7th May
happened to be the date when the Ordinance was
promulgated.

Sir, in fact, 1 can understand the criticism, il H
had come from any quarter, as to why we
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were wailing till the 7lh to bung forward this. 1 can
understand this, because the Government could have
been asked, "If the sitution was devcl ping fropa the
end of March, why did you not bring forward this
measure earlier ?" and | \v mid have appreciated it.

SHRI BHUPf.SH GUPTA : You had drawn up
this Ordinance in January and long before the Bangl:
Desh developments came. To attribute it to "Bangla
Desh' is an afterthought. 1 Slave material in my
possession to show that the Ordinance was planned
even before the election’ ..

SHRIK. C. 1 VN'i : I did mil interrupt anyone...

SHRI BHUPESH GUPTA: How can you
interrupt ?

SHRI K. C. PANT : Shri Bhupesh Gupta made
such gracious references to me personally in the
course of his speech, and it is always a source of
perennial wonder to me how a man here so full of
grao and charm can also be so difficult at limes.. .

AN HON. MEMBER : Because he leaks out
official secrets.

SHRI K. C. PANT : Sir, die national problem, the
nauonal crisis, the national emergency that has been
created by the influx of lakhs upon lakhs of refugees
is not a party problem. It is not a problem that
concerns only Members or this side of the House.
Seldom in history has such a large influx taken place
in such a short period of time. I would remind the
House that even after 1947—if you look up the
figures—in the western part of the country, I ihi;>k,
th total number of refugees that came in 1948 was
below 50 lakhs. And in the cast it was brlow four or
five lakhs. For years, 4 or 5 lakhs kept coming in per
year. The maximum that came in one year was about
5 lakhs. And now 60 lakhs have come. Does it not
pose a law and order problem ? Does this not involve
elaborate screening ? Is it not possible that Pakistani
spies are coming in with these refugees ? Can anyone
deny these facts ? Can any one deny thai this places
an intolerable burden on the Administration ? Can
any one deny that this poses a danger to the fabric of
not only the eastern part of the country, but of the
whole countv f ? Can any one deny that
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it means a thorough check along the borders, and
along with this the law and order problem and other
problems that are connected with such a large
influx are raised ? Now, these are points of fact.
Th?se are national issues which concern not only I he
peace and well being of the Indian people, not only
the peace of the sub-continent, but I would submit
that these contain elements which will upset the
peace of the entire Asian Continent. Therefore, Sir, it
is not a light matter. And, whether Shri Bhupesh
Gupta likes it or not, this poses a problem which lie
and I have to share. Sir, this is a tremendous problem.

Similarly, there may be the infiltration of foreign
armed personnel. Sir, is it suggested by any one here
that if we have intruders across the borders, about
which we are gready exercised, then we should not
have the weapon to detain these persons who enter
into our territory ? We must have these measures,
and therefore, Sir...

SHRI GODEY MURAHARI
Pradesh) : Yon already have enough.

(Uttar

SHRI K. C PANT ; I will come to that also. T will
also be coming to the Foreigners Act.

Sir, besides this, are there espionage activities
going on within our country. I will not go into these
matters. But I will leave it for the House to judge
from a very broad plane, keeping in mind the
national interests and the historical prospects,
because this is not a debate in which I want to secure
debating points by raising one point here and another
point there. This is a matter which has to be
considered on the national plane by all of us.

Sir, the threat to internal peace and a threat to
communal harmony are there for usyall to see. And it
is the bounden duty of all of us in this House to see
that internal peace and communal harmony are
maintained and are not allowed to spark off.
Somebody said in the House yesterday that afier a
spark there will be prairie fire. This is the kind of
situation. We have to see to it that the spark is
snuffed out before it develops into a p fire. Therefore,
we have to view these matters in their proper
perspective.
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There are, I know, even in eastern India today
some persons who are out to create trouble. They
raise the question of Bengalis and non-Bengalis
among the refugees ; they raise the question of
Hindus and Muslim-; among the refugees. There are
questions raised of Assamese and Bengalis raised in
eastern India. In Meghalaya they raise the question
of tribals and Bengali refugees who are coming in. Is
the House not aware of this aspect ? Are these not
danger signals which we should heed ? And. Sir. to
heed these danger signals we must have the powers
to take action when we find that the danger is
growing.

SHRI A. P. CHATTERIJEE : Those persons, who
are creating communal disturbances and communal
riots, how many such persons have you arrested
under this Ordinance ?  Will you kindly give the
figures ?

SHRI K. C. PANT : Sir, reference has been made
in this House to Naxalite violence, and concern has
been expressed in this House on various occasions
over the violence and lawlessness on the part of the
Naxalites and other anti-social elements operating
with them in different parts of (he country. Sir,
reference was made to this during this delate also. Sir,
I do not want to repeat all that has been said, nor do I
want to repeat what has been said fifteen times in this
House, but I would like my hon. friends to appreciate
this problem because I have felt this problem, and it
has been my unfortunate lot to have come in the
Home Ministry at a time when, day after day, I have
received the news of gruesome murders, of
depredations, of deliberate insult tonational heroes
and national symbols. It has been my lot to receive
telegrams conveying the news that bombs have been
thrown at educational institutions, that professors
have been killed, that judges have been killed, that
political figures have been killed, that people lik<
Hemanta Basu who have given their whole lives for
the country for a political cause have been killed in
cold blood, butchered and murdered, merely because
they wanted to abide by certain principles in which
they believed— that was their only fault. It has been
my lot to receive reports about all these things. So,
Sir, how can I be indifferent to these acts of violence
? Therefore, Sir, I would like the House to appreciate
this that during the period between April 1970 and
May 1971 there have
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been nearly 4,500 such incidents of violence. To
name oidy two States—I am not going to name West
Bengal because the House is familiar with the
situation in West Bengal.

SHRI A. P. CHATTERJEE : It is your creation in
West Bengal.

(Interruptions)

MR. DEPUTY CHAIRMAN' Don't interrupt,
please.

SHRI K. C. PANT : Sir, it is very difficult to keep
this debate at the level at which I wanted it to be. I do
not want to get involved in any debating points ; I can
meet those debating points. Just now Mr. Chitta Basu
challanged Mr. A. P. Chatterjce. I can say all that but
deliberately I do not want to say all that on this
occasion because I want to keep the debate free from
these exchanges so that we can concentrate on the
basic issues, because I consider this deLate to be a
very important one, a debate of vital importance to the
future of this country, a debate which will determine
the course of events for years to come. Now, Sir, in
Bihar there have been over 250 such incidents
including fifty murders, and in Punjab there have been
nearly fifty incidents including twenty-eight murders.
So, these are incidents in other Slates where there is
no such law. Sir, I do not want to go into the other
aspects but there was one thing which Shri Babubhai
Ghinai also mentioned and to which I would like to
refer briefly, and t hat is the position on the railways
in the eastern sector. Railways are being held up
sometimes and looted. Traction wires are being stolen
Engine parts and components are being stoien. Sir,
there seems to be a scheme behind all these things,
and at a time when the refugees are coming in, and
when the States on the border want us to disperse the
refugees, the communicaiion system is being brought
to a halt. Is this a light matter ? Is this not a matter
which everybody in this House must consider with all
seriousness ? Therefore Sir, we should not underrate
the seriousness of the situation which is before us.

Gandhiji's name was mentioned by Raj-narainji.
Gandhiji had enthroned non-violence in this country.
He had performed a miracle by using the weapon of
non-violence against an imperialist power. But, Sir,
today there are
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elements in this co intry who want to glamorise
violence, who wan to make violence a part of our
lives. So, it is no use just repeating Gaodhiji's name.
We have to act in such a maimer that we can tackle
those elements which are undoi ig all that he did in
this country upsetting the cult of non-violence which
he enthroned in this country. Sir, there was a
reference to the other legal weapons that are available
to 1 i. AVliat are these legal weapons ? Arrest and
prosecution for substantive offences under article
22—'that section of article 22 which w is read out by
Rajnarainji. He did not read out the preventive part
but he read out the other part. But that is not
preventive ; it can lake care of a crime after it is
committed. Yoi. can prosecute a man, you can arrest
him.

SHRr RAJNARAIN : No, no. There is 107, 117...

SHRI K. C. PANT : I am coming to that. Sir, what
is 107 or 117 ? A man can be detained ; if he gives a
bond he is released. In this kind of a situation, is the
giving of a bond a sufficient answer ? We must
understand. Then there is the Foreigners Act.

SHRI RAJNARAIN : It is not always.

SHRI K. C. PANT : There is the Foreigners Act.
What ire the provisions of the Foreigners Act ?
Restriction of movement or orders of deportation.
Now, in this kind of a situation, by deporting a
foreigner can you take care of the situation on the
border where lakhs of people are coming in ? If you
deport a man here he conies in from some other route.
If you do not have the right to take him out of]
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circulation how can you ensure the security of the
country if you feel that he threatens security ? These
aie serious questions to which the House must apply
itself. T would submit, with all respect, that the
important thing is not to wait until serious offences are
committed, not to wait until the situation has taken a
serious form when it becomes very difficult to control
but to take preventive action, to tackle the problem
before it becomes too big for us to tackle. And that is
why this is very timely and that is why we have
brought it forward today. It is no use letting the
damage be done and then trying to repair the damage ;
we should try to prevent the damage being done. And
so,in a situation of emrgency of
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the kind we face today, the country's ability to take ft
continuing preventive action is one of the guarantees
against all possible sources of mischief—be it
external or internal. It may not be enough but at least
it is a weapon that is necessary.

Sir, the situation is disturbing and one does not
know how it will develop. I do not want to say more.
The situation is there for everybody to see. This
morning itself the House was greately exerc ised
over the supply of...

{Interruptions)

MR. DEPUTY CHAIRMAN:
please.

Order

SHRI K. C. PANT : ... arms from the United
States to Pakistan. Now all these things are facts ;
they provide the background against which this
measure has to be considered.

Another argument was raised just now that when
there was a Prevention of Violent Activities Act in
West Bengal which was already available why it was
necessary to bring this forward. I would like to point
out and I would like the House in all seriousness to
consider that there are many border Stales ? Where
there is no such Act. Which are those other sensitive
border states ? There is Assam. In Assam—which is
taking a big brunt of the present situation—there is no
such Act. Punjab and Gujarat are the other border
States—States along a border which you all know even
now is an uncertain border. Skirmishes are taking place
in the east. But, after all, this is another part of the
border in the west. No legal sanctions are available in
these States. In two other States—Bihar and U.P,— no
such legal sanctions are available. And in Bihar—
Members from Bihar will bear me out—the shadow of
violence in Bengal is gradually creeping over Bihar, Is
this a fact that is lost to the House ? Are we not aware
of it ? And yet there is no such Act in Bihar, and \ what
are we to do about it ? A State can legislate, can bring
forward preventive legislation —some States have done
it—but it cannot do so in the interests of the defence of
India or the security of India; only the Centre can do
that. And at a moment when the defence of India and
the security ol India are the prime considerations of all
sections of this House and

4
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indeed of the country; are we to deny this country
preventive action under these two very basic threats,
under these two grounds which will protect this
country against the dangers that lie ahead ? This is
the most compelling argument in favour of the P. D.
Act. Therefore I hope that all sections of the House
will agree with me that there is sufficient justification
and that there is need both for the Ordinance and the
Bill.

HON. MEMBERS : No.

SHRI A. P. CHATTERIEE : Not all sections,
only the reactionary sections.

SHRI K. C. PANT : The debate itself, 1 am glad
to say, has revealed that large sections of this House
are supporting this measure.

HON. MEMBERS : No.

SHRI K. C PANT : Those who did not support it
for political reasons will now support it for national
reasons. That is my hope.

SHRI BHUPESH GUPTA: The debate lias
revealed that you are impervious to reasoning.

SHRI K. C. PANT: Then there was a question as
to whether there should be Central legislation. I have
already said that the defence o' India, the security of
India are two vital considerations for which we need
this particular measure and the second thing is, it has
been our experience that the States who need it, like
Bihar now, they cannot sometimes legislate for
political reasons, reasons of political compulsions,
pulls and pressures inside the State. They need such
preventive measures but they cannot do anything
about it. They cannot bring the measure on the
Statute Book. In such instances, are we to watch
helplessly and allow the States to manage as beat as
they can and not do anything else to help them ? The
Parliament cannot take that view. If the danger is
real, the Parliament must come to their help and must
give them the wherewithal to defend peace and
security and the integrity of the country as the liberty
of the citizen...

SHRI A. P. CHATTERIJEE : Why do you not add
the word 'socialism' also ?
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SHRI K.C PANT: Mr. Chatterjee is
interrupting me repeatedly. When I refer to murder
and violence, I do not always necessarily refer to him
or his Party.

SHRI A. P. CHATTERIJEE: How can
you ? You are the arch murderer. Your Congressmen
are causing the murders every day.
You are the arch murderer.

SHRI K. C. PANT : I need hardly men-tion that in
1969—when this measure was about to lapse, I
think all the States were asked whether they wanted
it to continue and I would inform the House that in
1969 many States were not Congress States, that
means they did not have Congress Governments.
There were many United Fronts and all the States in
the country suggested that this Act was needed and it
should be continued.

HON. MEMBERS: No.

SHRI K. C. PANT: It is a question of fact. Only
Kerala said that it should be applied to essential
services.

SHRI A. P. CHATTERJEE: The United Front of
Bengal opposed it.

SHRI K. C. PANT : I would like to cor-reel Mr.
Chatterjee. The U. F. Government first agreed. In fact
they suggested that it should be continued. Later on,
for political reasons, they changed their mind. That
is a different matter, because these are facts. My
friends opposite who were oure a part of the Congress
Party, I would like to remind them with all respect
that in 1969 the Congress Parly was one. From 1950
to 1969 we worked together and all those 19 years the
P. D. Act was on the Statute Bouk. Therefore they
know better than anybody else the compulsions and
threats. Many of them are patriots, most of them I
would say, all of them.

(Interrupt ions)

MR. DEPUTY CHAIRMAN : Order, order.

SHRI K. C. PANT : Sir, the fact that there are
political differences between them and us today does
not mean that I do not regard them as patriots. I dy
regard them as patriots and I do think that if the
interests of
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the country are nil before them those interests will
conw foremost. Even about the other sections of this
House I think '.hat ultimately they will come round to
T his point of view keeping the nati .u's interests in
mind.

SHRI P.HUP Nil GUPTA : Is it a speech or
soliciting of \ ites J

SHRI NIRENf GHOSH : V) ws he preach When
he talk* in thj nam" of the country and the national
Lite tests .'

SHRT K. C. PANT: There was sum- re-ference to
(he p ssibitity of misuse, r do not rule, dial out.
Wherever hum.i 1 judgment corns into plaj the
possibility of misuse is there, but wa cat !ak" the
maximum precautions. I would 1 ke lo mention the
safeguards that we have I lil into this BUI, but before
that I would 1 1;>- to narrate a small story. Gandhiji
was a ked once : You are leading this non-viol.-nt i
lovemerit. How do \uu know thai it will not gel
violent ultimately? He replied: When a man digs a
well, he does not dig it in order il tl bis neighbour
will fall into it. lit digs it so that lie will give him
water out of it. Ther ', the objective is clear. The
possibility o! misuse is there, but the possibility of
misuse cannot paralyse us into an action in a matti C
like this.

SHRI A. P. C HATTERIJEE : You are digging
your grave.

DR. K. MA f HEW KURIAN (Kerala) : You are
digging the grave of democracy.

Interruptions)
MR. DEPUTY CHAIRMAN: Order, order.

SHRI K. C. PANT: When my hon. friend
manages to get oat of ihe obsession of violence, he
goes to the ultimate end. He can think of nothing
else. What is the nature of the safeguards built into
this Bill ? The Constitution requires three basic
safeguards against arbitrary detention. I would appeal
to Mr. Rainarain to read that. Ar icle 22 (5) lays
down that the grounds on which the order of
detention has been made shall be communicated to
the person. The Supreme Court have interpreted this
provision to mean that the grounds furnished to the
detenu should be relevant and not vague. Alricle 22
(6) says that noting in

[24 JUNE 1971]

Internal Security Orimmee, Wl 98

j clause (5) shall require ihe authority slaking

I any such order to disclose facts which such authority
considers to be against the public

i interest to disclose. This exemption is not applicable
to all facts. Such exemption cannot be an excuse for
communicating merely vague or irrelevant grounds,
[n any case, the exemption is only regarding the
disclosure of facts to the detenu, but the relevant facts
should be disclosed lo the Advisory Board. Article 22
&)

. also says that the detenu shall be afforded i he earliest

opportunity of making a representation

an-ajust the order detaining him. In respect

of|l TrRAreme @ A1Rq, EWoaAA F
fr ag gt 1& #1174t 20

sl ®o ®lo A : AMGA THA TART
wrAET IETAT |

off wwAreme ¢ gdw w1E ] HET
Gorv fear 2\ Fr &g wId 01 2o
Arfzar w1 %9 . ..

(Interrupt o

SHRI K. C PANT : How far is ii proper even in
the heat of the debate to cast a slur on the Supreme
Court in ibis manner ?

oft s : gty w12 & AHA
# %z H0 § {5 =10 Atfgar & Far T W
GaeAT AT FIE FT AT AF FAL XA A
asfiw 12 F a7

MR. DEPUTY CHAIRMAN: Mr. Raj-narain,
please sit down.

SHRI K. C. PANT: The point has been made, why
so much power to the subordinate officers ? I want
you to listen to this carefully. In respect of orders
made by officers subordinate to the Government, the
State Government is required to consider the
representation made by the detenu before the State
Government confirms any order of detention.
Naturally if it does not confirm, then the man is set
free. Further the Advisory Board is also required to
consider die representation made by the detenu before
they express any opinion on any order of detention.
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[ShriK. C.Pant]

The Advisory Board shall consist of three
persons who are, or have been, or are qualified
lo be appointed as Judges of a High Court.
The Bill provides for this. If they referto
article 22, they will find exactly the same
phraseology.

SHRI RAJNARAIN : No, no.

SHRI K. C. PANT : There was some fear
expressed that briefless lawyers may be appointed to
these Advisory Boards. I can understand such fears,
but their names are published in the Gazette. They are
public documents. Everybody; knows about them.
Has a single instance come to anyone's notice that a
briefless lawyer has been appointed ? Has it been
brought to the notice of the Government that such a
thing has taken place ?

SHRI S. D. MISRA : (Utlar Pradesh) Large-scale
misuse of Government power was never there before,
and now the Government with political motivation
may misuse.

SHRI K. C. PANT: Iam dealing with this
limited point. If anybody ;s appointed whom any
Member of the House thinks should not bt appointed,
he can bring it to the notice of the Government. 1
think we can trust the judgment of the Government
that they would also want to do the right thing by
the citizen. No State Government would like to
act arbitrarily in this manner, and I do not think we

should say things lightly on the floor of the
House which would offend even the State
Governments.  All these three safeguards

contained in article 22 have been fully built in the
provisions of the Ordinance as well as the Bill.
Over and above these a further safeguard is there
that a report containing all relevant facts about
the detention shall be made to the Central
Government, and what is more  important is
that the Central Government can itself modify
or revoke an order of detention made by the
State  Government or any officer subordinate
thereto. We have also kept this power so that if
is made and it comes to our notice we can
correct it.

misuse

Shri Misra yesterday laid emphasis on periodical
review of the working of this law by Parliament. I can
understand his anxiety in this re/ard. We see no
objection lo the
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principle underlying his suggestion and shall consider
how best this can be done in the prevailing
circumstances.

Shri Appan wanted an assurance that this would
not be misused. I have just mentioned that the Central
Government also has the power to revoke. The
Central Government will get reports and I may tell
Shri Appan that in the uther House we accepted an
amendment which requires the State Government to
inform us within seven days after they have approved
of detention of any person, so that we can look into it
if there are any complaints. I can also assure him that
anyone functioning in accordance with the law uf llie
land, whether he is engaged in a labour nir.cm at or a
kisan movement or other legitimate political activity,
has nothing to fear iiimi ihis measure.

DR. Z. A. AHMAD : (Uttar Pradesh) That is not
the point .. .

SHRI BHUPESH GUPTA : Suppose there is a
strike and you declare it illegal. Do you mean to say. .

SHRI K. C. PANT : I would request both Shri
Bhupesh Gupta and Shri Ahmad not to be influenced
too much by their experiences in the pre-Khrushchev
days. Everything has changed after Khruschev.

DR. Z. A. AHMAD : Do you recognise the fact
that it is not you who isgoiu- to decide ? It is the
District Magistrates who are going to decide.

SHRI BHUPESH GUPTA
misuse.

I know how they

SHRIK.C. PANT:I have great respect
for Dr. Ahmad. He stood up just now. Dr.
Ahmad never interrupts me. I respect him.

Iwould like toreply tohim. I pointed out

that the District Magistrate does not have the

final say in the matter. The District Magistrate

I can detain a man. After that he has to give

him the grounds. He has to communicate the

grounds to him within a specified period. Then

the detenu, if he likes, can take legal help. If

somebody cannot read and write, he can call

a lawyer. The only restriction is that he
cannot appear before the Advisory Board.
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DR. Z. A. AHMAD : You are arming the
bureaucrats with tremendous powers, with great
powers. Yo' cannot give an assurance on their behalf.
Your Secretaries and other bureaucrats will look into
it and they will put the file before you ind you will
say 'yes'. The point is you are arming the lower
bureaucracy with tremendous powers. That is the
crux of the matter.

4p. M.

SHRI K. C. PANT : We are also bringing in the
Advisory Board which is a body which will be
manned by p;ople who. . .

SHRI BHUPESH GUPTA : The Advisory Board
will be useless. Many of the people who have been
on the Advisory Boards have told us that there is no
point in this kind of thing, we cannot do anythin r.

SHRI S. D. vIISRA : My interruption will help the
Minister. Yesterday I have also said that. I met a
person who is now a Member of the l.ok Sabha, Mr.
Shibanlal Saxena. He was arrested under the
Preventive Detention Act a f w years ago in a strike
at Gorakhpur in a sugar mill. Is it a fact or not ?

SHRI K. C. PANT : I do not know whether he is
referring to t le detention of Shri Shibanlal Saxena
possibl in 1953. Anil if that is so, I do not rem”n bra
whether he protested against it. We we e both in the
same party.

SHRI S. D. MISRA : I am not raising the party
question.

(Interruptions)

MR. DEPUTY CHAIRMAN : Order, please. He
has to conclude.

SHRI A. P. C HATTERJEE : Even if he has
committed a murder, will you say. . .

SHRI K. G. PANT : Sir, I do not want to take
more time of the House. I would like to say to those
who rave asked. . .

WY TRACAN 2 Aiqq, T ST UF
CIGEGIRN

oft gagamals o g7 AT a4 |
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ot TUAAMAN : UF a7 § 97 A1 d
FAAr AEAN § 1 A frgeaT ¥ 49
77 faar | fraedg 3 % W@ #ar ? oo
AqTZTAT 2 7

st wFay WAt @@ (@ gim ) ¢
g% faa 98 Far |

SHRI K. C. PANT : ... those who have said that
this is not the panacea for all ills, I agree with it.
Socio-economic measures have to be taken, other
measures have to be taken. I do not want to suggest
that this is the only thing. But I have given the
reasons why it has b com? necessary, and I feel that
considering those reasons and considering the far-
reaching implications and th: situation in which we
fi.id ourselves, if we take a wrong step, if we allow
danger to grow in the country, if we allow danger to
suppress us, then it may be too late. And therefore at
this juncture, which is a vital juncture and a turning
point in the history of the country, I do not think that
this House will engage itself in academic concepts of
liberty but will face the hard realities, the hard options
that are before us, a id will opt in favour of the
preservation of the freedom, the integrity, the unity
and the security of this country.

SHRI NIREN GHOSH : A Sermon on the Mount
to cover up the crimes and sins of the Government.

MR. DEPUTY CHAIRMAN : Mr. Advani.

ot ®(m wreamir (fze4d1): ety
WalET, 7 39 @l qet F1 AT qEEA
Arardr g faegia fe we wearm w1 awdq
fRar 2 ®amm wear a1 5 agq &
AV W@ 4E 3B WA IAFT FH 96T
ST WD HEIET AT AT A A AT
W A3 A q T AR AT AN A
TzT 97 AT F FZ HiaA a1 F w7 ey
o F Arg 5 geafeag gga fGar g &
yrfEda &1 AFAFAT A I AR AE
erefgT 42 § qraa | ga wwon g fF
qrTed | A off s a3 fAg & 398 a7

| waea g at B g oanfeRm & wrd fea
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[ =1 strgait)

A9 ¥ 3% fFad @ w1 o arfeas &
seaae fregany fear amar, wgr 3 9%
AT AFFARAT T | THAT WA 4 AA-
w9y Tt A7 wAaw # owrdm froAger F
sfgdwma & fad s8¢ & qom  snfedw
iy wAr a@; wEdr oqr ) qa o
2 & @ am wifesw afen, aifes
s gvwT & fad sfaesmm w1 0F
UTEFZ A9 AT § | ATE 9 48 ATfEAE
F1 AZU FFC FMA AN@ F, T AW@
1 mafa smfmmzd @ g
ek g 2z 4 audl @i # oA agr
7 @ g, A wWmAT § AW &
T ogan # A% zw [eegmE w1 9uw
® @ fewww v v F AT #w
UF WA gU T ¥ W famw av
faarr 7% & am wifsdg w18 swar
FEr At | 1950 %1 a2, 9w gzl
AT FAT 94w AT ANT F  Feme
ofl AEAAFL 4 TH 954 Al ISAT 91 AW
w7 I 20 FEM @ AT F1 SAT
frar a1 & swwz %1 gz wafe faeew
z st w=d geEA awdr s & fazd

faedt ot aroEar w7 Gl

F3AI, 9K A% 1§ A A1 A @
A | T AR FRT A gEAsT a8

F4a1 | Sffa 9w 39E 39, v o |

feg anfeasn  wog @l E, a1 seim
fafaezz sime arifeam=d afad #1 o

fazzi faely ot & @ o7 @7q &
qIGF 7@ FAEAT | qF 99 A9 25,
1950 =71 fzar gt & fad @ a9 &
seqet oIl WHEAART 7 %21 2 :

“The procedure of the promulgaion of
Ordivanees b5 inherently  undemocratic,
Whether an Ordivance  is jusifiable or
not, ... "

He says even if it is justifinble.
“ooouthe jsue of a large

Ordinances has psychologically a bad effect, :
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The people carry an impression that 1 be
Government is carried on by Ordinances. The
House carries the sense of being ignored and, (he
Central Secretariat perhaps gets into the habit of
slackness which necessitates Ordinances, and an
impression is created that it is desired to commit
the House to a particular legislation as the House
has no alternative but to put its seal on matters that
have been legislated upon by Ordinances. Such a
stale or things is not conducive to the development
of the best Parliamentary traditions."

grawmfy wgizg, g8 famm g fw
Arar AT AF faw FHT ATHC A A1z
a7 W IW AT 93 g0 afawin arew g9
%1 fam amw 53 % fou wwge w4 ar
= fa@ ¥ w3z a0y F9% |h ® )
Faw 2 | f e W anfedes a1 g9
2 ATHIY, A F ITO! WAL AT AAAT F
Fifr o q04 # F=w & A0 fomw £ oAy
Fga 2 29 fam & a1 % amuA agd 5@
& ofF aar 77 woge £ WifF s anfe-
e fog war, qra @ gam, &1 \TRT A
ferzs wor o3 gw WemAaw wd
AMEd & wwfae wogea awd A wifaw
T W@ F | N A E A &R fF oad
91 agd sfea wfzas &7 A8 @1 =\
qfawr § g wEEwT AT & W s ®
Tqrx g1 ot & 1 F qrar w7 91 5 g4
ot g A #1 aedwor T fF 3R
afzaea % w7 7 i faan, faw v amw
arar g, faw F At ¥ & awanr & m avw
4% gu @ it AE—aga AsEl A § -
affa wur aF aifzarn A wifzden &
ATAGFAT A AT &, A AAIAT E, T@q w9
AnT Ay wgwa g | foed R E sife
g At wA A owata adt §feE
#a Al # 29 a1 30 mfzdw =g fwo
T AT gHY AT W owaf® wrar aq o
it At &, 947 w1 @ A A g
#, A 74t anfedeq & ot AT wy g

wumber ol l zﬁtl.ﬁa’ﬂ e i]' q{f AT, ‘ﬂﬁ
ag wnfedeg ‘&z wwvell’ 77 & fon o
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FAT F UHFA B GAZ KT AET FA9
foq g onf 2 7 ag wafa fasfa 2,
1T afY gy qg w7  f5 A9 4
e weqq 5 & Wt A€ 7w qe-
A F FET T 99 F, HAT ATA A0
# gga € F A1 99 F g 5 famm A
dra wdat &, Fvase wd & 9T ¥ an
Wt ofefeafs seorr g€ & awem Zw &
qeged §, I F7 9 AfeAA ATAT 90
e zaw a9 ag-faat faw gaEr
FElaeg a0 A 91 | F qHAAT F, TR
afus fomwfes amwmz o #if A
@ awai | geafeafy ag 2, Gawr sooa
A F qzei A Fer g, oAz 9 fawm
T g Az few A A@r Argg 4
A7 fags ma a1 98 8% @\E wr
FATT A9 wrgArfdr maARer 41 =a-
fau @z fa@ &1 v F73| F v a8 &
#F A A AT w1 a7 fqar @
ST FEqA: 24 faer o1 qaam Fw 41 afe-
feafy & 18 aweg ad 2 #0fw For
zor g1 feafa zera &t a4t gafan

of ag@Ar faa o osT @ oa@e
# ®ITOT q O EHAT] WmER w1 AN

FTIE E ) FFER A9 RIUE AT A
mz SR H Wl FEN a1 FE g 4
st fam wega Far o war g ogEd Wl
T2 |

“Itis, therelove, cousidered essentinl 1o
have powers ol |.n|".'\|'|r1|i\'l‘. detention o
deal effectively with threats to the defence
of India and 1o the security of ITndia, cape-
cinlly from external sources and espionnge

activities of foreign agents,”

Feafaeg AE ¥ | 9 IAR FGT q4v
f gAML M WAL UAZ § A1 I A9
AT A ZUA EAAT | 9 S wgd w0
f St ®EAT 0%z 7 oAz fedll wrEAT &6
foive = #z avar g, 3931 FF0 A8
a9 g%AT & | U IAF0 WATH 47 ) WL
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WA FEAT UFZ F | WAL a2 1946
A E AT arer 3 (2) F @FT T gAAT
AMEATF | &9 a1 9 900 3 F Ias; gya
=7 7 FE wir # S e fAe A 2

"The Central Government may by order make
provision either generally or with respect to all
foreigners or with respect to any particular
foreigner or any prescribed class or description of
foreigners, for prohibiting, regulating or restricting
the entry of foreigners into India or their departure
therefrom or their presence or continued presence
therein."

"In particular and without prejudice to the
generality of the foregoing power, orders made
under this section may provide that the foreigners
shall be arrcsled and detained or confined."

7z fraz gifase & <1 ag wifasd
OAT Z S 29 4 & #1279 faw A7 g
qaga A WAt 21 Az s fawoganw
arm Ay Ay g, 99 A H wmar s
L

suamfy o, @ aeafor g
fam % wra & fou war mar g

ST he acts in any mapner prejudicial o
the defence of India, the relations of India

with loreign powers, or the security of

India . " etc., etc.

L it s necesary so (o do, make an
order directing that such person be detain-
ed.”

a4 e fawr & aaqa a1 geEr 20
Tq wrA7 gz i foaw afese @ o3 §
7 g §, wgt a% WA w1 T g,
afaw = fam & ww afww fay o &

agi av fazfeat &1 @9 2, ww
w1 92 & fr faw fawr oo gifede o g
fasr UF AT AT F BAALT T ATH FH F
fam, za fam 41 wega v ¥ fag s @
faar w1 wifed 5799 & faw oF agET amr
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[=t =@ sawit]

Z) awer 3w # wwer #7 wifeeE
F1 9T A% w7 w1 39 fam F avg wd
qEeg A £ | AT A1 @A AT A8 2
fe s ot 7 Fzr Fe aifesarm F1 @1 w29
aw wa § 3aw] mwe o fam wr oafwe
frar ST sasns 2 A EE faw #
AT AT 2, X A4 AR AFAT F 4 O¥H
a9 Al W17 w9 | aar 2 g 2 fw
gare fage vl oY, weEme A fag o1
wF fazar arar 97 97 s 9@t 7 a5 9
AT FE, FAME FE A A2 Agmar
FTHET AT E | T A AMRAAT WA FIH
IS A e e R S T A E
avr &, g & szrs a@ § omfesm
& faa 1T af A 3T 2

a1 fRasa zaar & 2 f w9t 9w 5w
famsrarmam 2, safRa & s2sg 7
TAATT VAT F, I ILEA O/ OTANT A
argey agl 2 g drewa g1 @ 2 i
Fs ZATE AT UV LA FF AR @ T AT
IH ARG 9 ST AR IFT AT FAT
fF sra 4t fava ant st @7 anga a491
&7 12 £ 7 ug of aisad ¥ amw #f 2,
“fe gurdt az oF faf=ma o 2 f5
AT T AW H wAAL AT A Ad 2 A
F AT FAA FE AFLA G AL HIF
AZT 9T IATN A FIAT A 7, w0] AT
St 2 1 72 7T AR 7 FAT A @0
F7dt 2 A7 A gawr faEr ATz W
AEVA AL AT 21 afEa waar 1 Fda
A 2 20 W 1T A9 T FAA @4 W
ZE T AT FAF AT H A9l W
A T faw ag Ay w72 & 9415 s
v oA @ fan afzm & & feam waa
LIECEAIE i E i GOl R ) -1
a7 wrafas fadfaat 71 z7nF & fa &
ATAT AT F ) A A =5 2 e oga fae
1 F1E 32w a4 & fram o fv oot

qfafera smd=a & @t Al
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fasrdt & gast gamr A7 3T T
gury sy gv fag s famms @
FAAAT o] FT Fo97 F7 7% 4 | 0 AAA
Z frzmaz § F¢ of mwer e
£ T qeg qrA gAr 20 39 AN
AT AT A AT 961 W, wAfEn s
gy fomm =@ g S #1 e
AT 720 | HIFA ZATC WOCAT AAHA F
HEAIGF Mo FATAT FATZ HEA F HEL
T I3 2 Agg A1 AAAAF  FOAFATAT
71 fafey fezas s ® awdh aqon w0
Z1 a4 o fFaer @ stigmaT 7, g Sl
afi § agar ¢ 5 afuwa Fa § oaw
EARIEE R AL

!Inlesvuptions)

ot sgmaT ara wre (A fAEfE)
T wAr 2 f 21w 2

ot @1m wEAl c 29 TA AT &%
zu faAt & d1 smdar w7 05w mvard
a8 AT & 47 A1 AT A (ATt A
wWHAT 21 A7 A1 Aead 7@ ogamr faad
qHAFA 2 )

i o®e Fto fam: w FwEa W
wa g

ot mtm avegad @ Zf A 1 gTEa
aaq 7hw g adr Bt g2 @ 2
Ay Avar afvaw 57 7 £ 47 w0 A
afram & qfmEsy K0q {17 9§ qre
AT A Jr a1 & wmwl fraam famr g
fis gz fy3fzgs fedwa o o ag afedq
A% Feifedy mx ot mmest gard
AT e a7 fa ot A7 gmE el ¥
faATs wivy # avgar (A1 o fes wa
#feq e aAawEd@t # owa 7fiw
Intoruptions) A 51 A afesy S4E7T MA
Az St A gt A wir wEW osa
afrem s & 9 & AT e o gm gd
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T FEAT T A AGAT F AGT F 0w 20
4 fadta fEar g7 @®A 3780 ¥ wiaq w14
W fydfzy fedqa ez wa zar ar) 7z
qEt T & N Az A A v qA
gar gy 3t 4531 § weRd A oo W@
F5A0 2 39 AT B A IAN FAL A
wAigfa av 9z & FATE 1 Tho TN FAR
gwdt 7 97 fydfeg fezaa ez 97 A
qAr 7 739 Z=5 A A1 To qIrgT AT AzE
¥ w|a & aeq Aghd 7 1936 #
sfed o 4 ag e 9t

“A Governmet that has 1o rely on the
Criminal Law (mendme=nt) Act aud simi-
lag Jaws that ban hundreds ol organisitions
keeping persons o prison without wial isa
Government that Lo ceased to have even a
shadow of justificaion for s existence.”’

Az gz ol & a1 3 1936
% qg ¥ 40 A7 Mo WIAT JAR FHFA
q 3aw w0 fr s1z 388 gowr fFas
WA q Z1ar 1 a1 § 9o HidT A A€
it zaeey frAEr g o 3eEiA 1929 F Fa
qr J7 7 TH F 3T 499 =07 7 :

SO0 A name has o be given by me o this
Bill [am disposcl o eall &t *Slavery of
Yndia BilL

AT 1 qUdYT ¥R e 47 fa@
yAty FA @ 4z fam z o) e
AT gardy A F 23, 24 @A
gt fgrgeam 4 feafa T 2
AW FIAAL F T AT 71 AG TE
HFA AT ZA AT AT 70 AFLF AR F2
WA (A &, il gA-ArgE 0w Fan
2, &1 #fzdm o Asdfed Gaw @A
at ZHET e AT AT MO0 AN Y
wAA & AT A FAA AN AT FFA
fF ug® @@ AT AT q AT G

AT & fF— There is womething radically
wrong somewhere with  the  manner  of
Covernors.

¥
E1c]
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ZATT TN F T AL H F7 IAAT 2
ar AL ZAT4 EROAAT W AEqr wAAT 2,
FAAA 7, FFAT T faeqm w1z £ s
T FAACT F FEO ZH AT AT =H
9w ¥ @ %z fawed g dw s F
Fé faer =rw A1 q AT gear &
fonr, 2 & fedm & faw | &
Fagarar fammar & fr st a% garar 2= 2,
7z 341 & f9fa7 & e wgz zan R
sqrar fAf=a 2 gwaAa & fr 2o Y
sfavar g sifzm, 3w § aiafor gon
Frga At arfze | W7 g8 FEa wA-
F1 w9 7iez fad) avs fae 9e@ § A7
Z9 wyd 5 777 £ % 39 ww faoedt
Aval F1 Al F74 & fav o Fefigfag
AT H(F FVF7 TFg oefgay g g #T
O AeAl 4 AT A& Fear Afaoa aw
@7 g f5 fad edsr g, faad o
&1, faa gorae & o e F faaw am
F4T 2 a8 we &1 fedr 9t ® &, ardf
w0 odt faer @ FT FAE Wi o2
ezl frar arw ) A wW T ZR HTOHT
AT T

=5 SigAE do w@s ( qwwa )
Fifaaz W & a7 o ?

oY w@ Amaclt : g, I W
9 T4 T4 ) A1 49 W GFL §
AFET &1 S OF I7F q2@1 39 &, q
I g A AT § WE TN, A gET
7t 2 zafan gawr 359w 39 awg § adf
FEqT, T 99 917 F4 1 7T WAar F
Al 9Ty 3949 d17 f @ & #few sew
arz wom qifafzFs difza g #7@ &
fie o Sw1T & 149 ot @@ & 1 W
e HT AT To fre wTAT 9T FTEAE
FCA T AIGT ATA AT AT GART qGANT
an sfea wgt arag 71w fFEeh aw=
F1 FTAAIE ST & AQ AT THET AWMU
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[+ =@ seait]

Y, ww ¥ a# AV | AY & svw qrdar
w71 § (% @m0 o fam ®1 amm 7 E
tInterruptions m we Al @t A = an
ffaare w77 & fao) sz T qF ¥
2 gy w7 2 {6 gw famr adt ar @ &
A1 aga @1 2 1 e At FReT @ A
w1 & @ Fa ¥ w4 A 70 arfat
gure ot ArfEfmes ez 04 2, S -ngA
uffadia vz &, s vaz 7, fefasa
arirae g W e daa T At W
arad # faaw sweada I3 93redm -
aifzat € AFCAT AFTAC Z | ADM HAT
T T A Z AV AZ TH AITRT HOZ
THE TIW IS A FAT £ ATH FEA AT
A QT@ 7"3.7 i | "This government lacks guts

to do a thing when  the situation ariss. There
is no Juck of laws.

afaa & qi9H gIEAr w2 Al
Az @ grdA At g Foaz zw g

1 qifed %7 )

SHRI MAHAVIR TYAGT ‘Uttar Pradesh, :
Befare voting, | want to seck an information
from the hon. Mindser.

Re. disapproval of Maintenance of [ RAJYA SABHA J

#7¢ Al e aga o7 a9
1 T FO adail® a7 Toegma afeAa

g7 2, faw q7 adi 2, 1T FAEL HIAT
oA aa & f& g4t q0f F14r 2
qr /4T FWAT 2,
gfrazam aw w7 &1 9w fr fag
arivg & g anfeda fawar 3@ A9
¥ oA A% w9 AfEARd W TIANZ q
feaar  wgar 3sar ?
wifefargen Fitg ater gu, 9% e2fe-
fezgq ot @ o arfs 20 au@| &5
fr anfeds arvt 3% 2 1

SHRI K. G TANT: Som:body elie alwo
asked me this question earlier. 1 do not have
the information with me. . ...(Intecraption). 1
will also ell them  che difference the Lok

IA% 925 7 3z [zar |

fead sy |
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S:il)I>a debate has made in this matter, [a the Lok
Sabha we accepted aa amendment which would make
i> obligatory on the State (. mente to inform us
within sevao days of approval of detention. We will
in future be informed so that any lime when Tya’iji
or anybody else wants this information, we will be in
a position to give this infonnaiioa. ,)u<i now we do
not have it.

SHRI MAI1AYI1R I'VAOI : Not a jingle case
during the last two mojiths .'

SHRI K. C. PANT: I catf easily think 61 Shri
Baddruduja and six or seven others who w TI' arrested
on suspicion. These are known to Tyagiji and others,
i do npl warn to say anything more...

SHRI PITAMBER DAS (Uttar Prad< One
swallow doss not make a suma;r.

Mr. DEPUTY CHAIRMAN: The question is:

"That this House disapproves die Maintenance
of Internal Security Ordinance, 1971 (No. 5 ol"
1971) promulgated by the President on die 7ib
May. 19/1."

The House divided MR.
DEPUTY CHAIRMAN :

Ayes .. 49

Noes .. 124

\YI-,S—49

Advani, Shri Lai K.

Ahmad, Dr. Z. A.

Annie, Shri S. C Barbora, Shri
Golap Basu, Shri China Bhadratn, Sliri
M. \. Bhandari, Shri Sundar Singh
Chatterjee, Shri A. P. Choudhury, Shri
Suhrid Mullick Deo, Shri Bira Kesari
Deosharan, Shri Vijay Bhushan
Ganguly, Shri Salil Kumar Ghosh. Shri
Xiien Goray. Shri N. G. Gupta, Shri
Bhupesh Jain, Shri Rattan J.al
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Krishnan, Shri ~N. K.
Kumaran, Shri .

Mahavir, De. Bhai

Mandal, Shri B. N.
Mariswamy, Shri S, 8.
Mauathew Kurian, Dr. K.
Mathur, Shri Jagdish Prasad
Menon, Shri Balachandra
Menon, Shri K. P. Subramania
Mishra, Shri Lokanath
Murahari, Shri Godey

Nair, Shri G. Gooinathan
Panda, Shri K. (.

Patel, Shri Dahysbhai V.
Patel, Shri Devdatt Kumar Kikabhai
Parel, Shri Sundar Mani
Pitamber Das, Shni

Prasac, Shri Bhola

Prem Manohar, Shri
Rajnarain, Shri

Roy, Shri Kalvan

Roy, Shri Monoranjan
Ruthnaswamy, Shei M.
Sanyal, Shri Sasankasekhar
Sardesai, Shri 5. G.
Shejwalkar, Shri . K.
Singh, Shri Sitaram

Singh, Raja Shankar Pratap
Suraj Prasad, Shr

Tolva, Sardar Gurcharan Singh
Varma, Shri Man Singh
YVarma, Shri Niraojan
Venkmaraman, Shri M. R,

NOES—I12

Almed, Shri Syed

Alva, Shri Joachim

Alva, Dr. K. Nagappa

Amba, Shri Tivath Ram
Anandam, Shri M.

Anandan, Shri T. V.

Ansari Shri Abdul Qaiyum
Ansari, Shri Hayatullah
Arora, Shri Arjun

Arya, Shri Kumbla Ram
Bachchan, Dr. H. R.

Baharul Islam, Shei

Bhatt, Shri Nand Kishore
Bindumati Devi, Shrimati
Bobdey, Shri 5. B

Chandra Shekhar, sl
Chatwopadhyaya, Do Debiprasad
Chaudhary, Shri Ganeshi Lal
Chaudhari, Shri N P
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Das, Shri Balram

Das, Shri Bipinpal

Dass, Shri Manabir

Desai, Shri Suresh J.
Deshmukh, Shri T. C.
Dikshit, Shri Umashankar
Gadgil, Shri Vithal Narhar
Gautam, Shri Mohan Lal
Croswami, Shri Sriman Prafulla
Cujral, Shri 1. K.

Hasan, Prof. Saiyid Nurul
Jain, Shri AL P.

Jain, Shri Dharam Chand
Jairamdas Daulatram, Shri
Joshi, Shri Umashanker

Kalyan Chand, Shri

Kaul, Shri B. K.

Kaul, Shri M. N.

Kemparaj, Shri 8. T.
Khaitan, Shri R. P.

Khan, Shri Akbar Ali

Khan, Prol. Rasheeduddin
Kollur, Shri M. L.

Krishan Kapt, Shri

Kulkarni, Shri A, G.
Kulkarni, Shri B. T.

Madani, Skri M. Asad
Mahida, Shei U, N.
Mangladevi Talwar, De. (Mrs))
Mani. Shri A. D.

Maragatham Chandrasekhar, Shrimati
Melita, Shri Om

Mirdha, Shri Ram Niwas
Mishra, Shri L. N.

Misca, Shri 8. D.

Mitra, Shri P. C.
Mohammad,Chaudhary A.
Mohamod Usman, Shri
Muhideen, Shri 8. A. Khaja
Mukherjee, Shri Pranab Kumar
Musafir, Shri Gurumukh Singh
Nagpure, Shri V. T.

Nandini Satpathy, Shrimati
Narayan, Shri M. D.

Naravani Devi Manaklal Varmn, Shrmaii

Nawal Kishore, Shri

Neki Ram, Shri

Panda, Shri Brahmananda
Panjhazari, Sardar Raghbir Singh
Parthasarathy, Shri R, L.

Patil, Shri G. R.

Patil, Shri I 8.

Poddar, Shri R. K.

Pratibha Singh. Shrimati
Punnaiah, Shri Kota

Purabi Mukhopadhyay, Shrimari
Purakayastha, Shri Mahitosh
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Pushpaben Janardanrai Mehta, Shrimati
Raju, Shri V. B.

Ramaswamy, Shri K. S.

Redely, Shri K. V. Raghunatha
Reddy, Shri M. Srinivasa
Reddy, Shri Mulka Covinda
Roshan Lai, Shri

Saha, Shri Surajmal

Salig Ram, Dr.

Samuel, Shri M. H.

Sangma, Shri E. M.

Sanjivayya, Shri D.

Sarojini Krishnarao Babar, Dr. Kuniari
Savnekar, Shri B. S.

Schamnad, Shri Hamid Ali

Sen, Dr. Triguna

Shah, Shri Manubhai

Shanta Vasisht, Kumari
Sherklian, Shri

Shervani, Shri M. R.

Shukla, Shri Chakrapani

Shukla, Shri M. P.
Shyamkumari Devi, Shrimati
Singh, Shri Bindeshwari Prasad
Singh, Shri Bhupinder

Singh, Shri Dalpat

Singh, Shri Dilkishore Prasad
Singh, Shri Inder

Singh, Shri Jogendra

Singh, Shri Shiv Swaroop
Singh, Shri Sultan

Singh, Shri Triloki

Sinha, Shri Awadheshwar Prasad
Sinha, Shri Ganga Sharan

Sinha, Shri Rajendra Pratap
Sisodia, Shri Swaisingh
Sukhdev Prasad, Shri

Tilak, Shri J. S.

Tiwary, Pt. Bhawaniprasad
Untoo, Shri Gulam Nabi

Usha Barthakur, Shrimati
Venigalla Satyanarayana, Shri
Vero, Shri M.

Vidyavvati Chaturvedi, Shrimati
Vimal Punjab Deshmukh, Shrimati
Yadav, Shri Shyam Lai

Yaj”e, Shri Sheel Bhadra
Yashoda Reddy, Shrimati

The motion was negatived.

THE MAINTENANCE OF INTERNAL

SECURITY BILL, 1971

MR. DEPUTY CHAIRMAN : Mr. Pant.

THE MINISTER OF STATE IN THE

[RATYA SABIIA ]|

Security BilL 1971 116

MINISTRY OF HOME AFFAIRS (SHRIK. C.
PANT): Sir, I beg (0 move :

'*That the Bill to provide for detention in
certain cases for the purposes o!' maintenance of
internal security and matters connected therewith,
as passed by the Lok Sabha, be taken into
consideration."

The question was proposed.

SHRI BHUPESH GUP I A ( West Bengal: : Sir,
on a point: of order. ... (Interruptions) Sir, my point
of order is this. There is a calculated attempt at
frustrating free legislation by Parliament. That is
contrary to Parliamentary conventions.

The lion. Minister has tried to push into this
House a Bill which has been brought in a peculiar
manner in that, even when Parliament was about to
m:et, they promulgated an Ordinance, containing
the provisions of this ISill. They did not wait
till the Parliament met. It would have been proper on
the part of the Government to have brought the Bill
without having taken recourse to the Ordinance
with a view to forestalling a free and  objective
deliberation by Members of Parliament. Sir, we
have information that the Congress Party, the ruling
party, were not sure how the members of the
ruling party, how the supporters of the Government
would react ifa Bill was sought to be introduced.
Therefore, what they wanted to do, the = Congress
Government here, was that they thought that in
such a situation it would be better if an Ordinance
was issued, and the members of the Congress Party
were confronted with the  proposition  of either
owning up or disowning their Government. New,
Sir, this was unfair on the part of the Treasury
Benches, to put the average members of the
Congress Party in difficulty. Now, Sir, they did not
come here with an open mind. They wanted to come
with an open mind but they were manacled by the
issue of this Ordinance, which really is a bigger
issue. Therefore, Sir, that was again wrong as far as
we of the Opposition are concerned. Sir, in the past,
in 1969 this question came wup whether the
country should revive or continue the Preventive
Detention Act  which had  been in lor nearly
twenty year”. Leaders of the Opposition were
called, and others also came from the Congress side.
A decision was taken that there was no need for such
a Bill any how



